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BEFORE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH NEW DELHI

0.A.NO. 521 OF 2022

B I N - et

Sampurna Nand Applicant

Versus

State of U.P. & Ors. Respondent

COMPLIANCE AFFIDAVIT ON BEHALF OF THE

RESPONDENT ; D. M. OF THE ORDER DATED 27.04.2023

& 03.07.2023 PASSED BY THIS HON’BLE TRIBUNAL
I, Divya Mittal, aged about 40 years, working as District

Magistrate Mirzapur, do hereby solemnly affirm and declare as under:

1. That I am working as District Magistrate, Mirzapur for the
respondent No. in the above mentioned matter and am well
conversant with the facts and circumstances of the case in my

Nlie - official capacity and competent to swear the present compliance
i< / 97 2027 affidavit.

2. The this Hon’ble Tribunal vide its order dated 27.04.2023 passed
in O.A. No.521/2622 Sampurna Nand Vs State of U.P. & Ors. has
directed for doing spot inspection of 26 stone crusher industries
and to file compliance report in regard to mining lease area of
rumning 40 Building Stone Sand stone (grit/Boulder/Patia) in which
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CTE/CTO has not been obtained By U.P. Pollution Control Board,
the operative part of which is as follows:-
“7.  The joint committee is directed to undertake requite visits to
each of the 26 stone crushers, verify the factual position regarding
compliance with consent conditions and submit its report within
two months by e-mail at judicial —ngt@gov.in preferably in the
form of searchable PDF/OCR support PDF and not in the form of
image PDF.
15. Inview of the facts and circumstances of the case that all the
mining lease project proponents have not obtained CTE/CTO from
UPPCB and consequent violation of the provisions of the Water
(Protection and Control of Pollution) Act, 1974 and Air (Protection
and Control of Pollution) Act, 1981 by the mining lease project
proponents, we direct all the mining lease project proponents to
cease and desist from committing or causing any violation of the
Water (P_rotection and Control of Pollution) Act, 1974 and Air
(Protection and Control of Pollution) Act, 1981 and no further
mining shall be carried on in the mining lease in question till
further orders to the contrary by this Tribunal.”

The District Magistrate, Mirzapur and Superintendent of
Police, Mirzapur are directed to take all necessary steps for
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ensuring that no illegal mining takes place from the mining lease
sites in question.

The notice dated 08.05.2023 issued by consultant (judicial)
Hon’ble National Green Tribunal New Delhi has been got served
to lease holders of 40 mining lease area mentioned in report dated
03.02.2023 of the Committee which is enclosed with above order
dated 27.04.2023 of the Hon’ble Tribunal, to ensure compliance of
order passed by the Hon’ble Tribunal. A copy of the notice dated
08.05.2023 issued by the Consultant (Judicial), N.G.T., New Delhi
is annexed herewith and marked as Annexure A-1.

That in honor of above order passed by the Hon’ble
Tribunal, the mining/transportation in covered mining lease area
has been banned by office order dated 21.06.2023.

That with reference to above this is to inform that our of 40 mining
area mentioned in committee’s report dated 03.02.2023 constituted
in compliance of order dated 01.09.2022 passed by the Hon’ble
tribunal, the mining lease of minbr—mineral building stone sand
stone (grit/ boulder/Patia) available on land No.01 rakba 3.00 acre
of mining area mentioned at serial no.24 of above table situated in
Village Sonpur Tehsil Chunar is permitted for the period from
27.08.2016 do 26.08.2026 whereas, above mining lease was
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accepted/executed in favor of Shri Sidharth S/o Shri Ramjai R/o
Chakjata, Tehsil Chunar, District Mirzapur for the period from
14.03.2012 to 12.03.2022, the period of which had expired on
12.03.2022. Since above date itself the mining work is not running
in above mining area.

That in compliance of above order dated 27.04.2023 of the Hon’ble
Tribunal for getting conducted spot inspection of covered 26 stone
crusher induﬁries by order No.0000420/0A No0.521/2022 dated
26.05.2023 joint committee consisting of the Sub Divisional
Magistrate Chunar, Mirzapur, District Mines Officer Mirzapur,
Assistant Environment Engineer/ Regional officer, U.P. Pollution
control Board, Sonbhadra (U.P.) and C.0O. (Police), Chunar,
Mirzapur was constituted. A copy of the order No. G000420/ OA
No. 521 of 2022 dated 26.05.2023 is annexed herewith and marked
as Annexure A-2.

It is submitted that at the time of spot inspection of covered
stone crushers by above constituted committee, the crusher owners
had given an application to the inquiry committee on 20.06.2023
and requested that crusher and related routes have some disturbed
due to bad weather, let time be granted for arranging same. By

letter No.GOOO489/ OA No.521/2022 dated 26.06.2023 was fixed
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for joint inspection of stone crushers. A copy of the letter dated
26.06.2023 is annexed herewith and marked as Annexure A-3.

It is further submitted that the Inquiry Committee along with
Assistant Environment Engineer and Scientific Assistant, U.P.
Pollution Control Board, Regional Office, Sonbhadra did joint spot
inspection of 26 stone crusher plant on 19.06.2023, 29.06.2023 and
01.07.2023.

That in honor of order dated 27.04.2023 passed by the Hon’ble
National Green Tribunal in above case by letter No.5067/MMC-
30mineral/2022-23 dated 01.07.2023 to Consultant (Judicial),
Hon’ble National Green Tribunal, New Delhi request was made
from the Hon’ble Tribunal for granting one week additional time
for submitting report on above case. A copy of the letter requested
for grant of one week additional time for submitting report dated
01.07.2023 is annexed herewith and marked as Annexure A-4.
That the joint report of Committee has been submitted on
13.07.2023 through Regional Officer, U.P. Pollution Control
Board, Regional office Sonbhadra. A copy of the Joint Report of
the committed dated 13.07.2023 is annexed herewith and marked
as Annexure A-5.
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It is submitted that to sending report on 13.07.2023, it is not
being possible to send compliance report on fixed date 03.07.2023
of hearing of above case before the Hon’ble Tribunal, for which
the members are seeking pardon.
That accordingly compliance report is respectfully submitted /
filing before this Hon’ble Tribunal in compliance of order dated
27.04.2023 and 03.07.2023 passéd by the Hon’ble National Green
Tribunal New Delhi in O.A. No.521/2022. The copy of the

compliance Report is annexed herewith and marked as Annexure

A-6.
Hence the present compliance report. Dq/
Deponent
Verification:
Verifiedat _ 9 , P . on this @&%&y of July, 2023

that the contents of the above compliance affidavit are true and

correct to the best of my knowledge and belief and nothing is false

and no part of it is false. "
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a0 TR ERT aifywRer, oF Rieel gy Sl0v0_ W0 521/2022 RIS
T oW VSw T A % WA SNl (i 27.04.2023 W1 SFIUCH
Mo sl wRE afigRor, T e gRT aovo Wo 521 /2022 R @ant Sovo
T T I R 27.042008 B MRG ARY H wOE B 26 ©H BN AN B
=i Sig w6 waite 40 ARG veRr dvewer (R /deey /ufed) & @ ueel
& ReRi Sowo Wquwr Feer A€ gN CTE/CTO Wit <) Rear ar & & wwr 4
I I W ) o @ ety uila AR R R, Rireres wrfnrd Siw TR 8
ow?. The Joint Committee is dirccted to underlake requisite visits fo each of
the 26 stone crushers, verify: the factual position regarding compliance with cansent conditions
and submit its report within two months by e-mail af judicial-ngt@gov.in preferably in the form
of searchable PDF/OCR support PDF and not in the form of Image PDF.
w15, In view of the facts and circumstances of the case that all the mining lease project
proponents have not obtained CTE/CTO from UPPCB and consequent violation of the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 by the mining lease project proponents, we direct all the mining
fease project proponents to cease and desist from conunitting or causing any violation of the
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Poilution) Act, 1981 and no finther mining shall be carried on in the mining lease in qgestion
till further orders to the contrary by this Tribunal.
The District Magisirate, Mirzapur and Superiniendent of Police, Mirzapur are directed
to take all necessary steps for ensuring that no illegal mining takes place from the mining lease
sites in question.
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1 “BY EMAIL"
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 521 OF 2022
Sampurna Nand Vs State of Uftar Pradesh & Anr.

Iy

/
- o At
«\{/Dl\’ﬂs Sunil Kumar Pandey ! %(m & \—\ '1)’9}

\}/ Shri Neeraj Upadhyay . %’:\ 5
S/o Shri Harishankar Upadhyay, Resident Village & PO Parihata, o
Tehsil-Chunar District-Mirzapur. . O G
Wirs, Vijetha Singh

W:r{ifc of ll\/lr. Hcma%ﬂ Kumar Singh, resident of Village- ’{a"f’ ¢! f% S\ v
Patel Nagar (Garaudi), PO-Adalhat, District-Mirzapur. (\ ‘
Shri Abhay Singh - TRNY

A Sfo Shri Ja;m Narayan Singh, Resident-Village-Lalpur, "?_]% e
Ahraura, Tehsil-Ghunar District-Mirzapur.

.6, Mrs. Amrita Singh

wife of Mr. Vishal Singh, Resident-MS- J-12/15, H-3 Bauliabagh,
Ram Katora, Chetganj, Sadar, District-Varanasi

N 7. Shri Ganga Sagar Singh .

S/o Shri Meghwaran Singh, Resident-Village-Karampur,

Tehsil-Saidpur, Janpadh-Ghazipur

O
8, /s J.A.M Marble & Mineral &5}&.\ 99’7
Pa. Shri iviata Prasad Sfo Shri Ram Prasad, &

S/o Shri Devi Prasad Pandey resident-Vakilal Tandon ji's street, \‘).
Wasliganj District-Mirzapur. N 07
2,-Shri Rajesh Bhai Patel G B} -«
‘ ' S/o Late Jagdish Singh, Resident-Village-Ramrasahi, Q:“ i QCZ\J g
(e PO- Parihata, Chunar, District-Mirzapur. \"7 P l\/
e

~ .
o i)t e £ 1eme8T w2

Resident- Village-Pahadpur, Tehsil-Nerni, Janpadh-Banda W g
~ Shri Ashok Kumar Mishr A{K_/@’/J /g// ey ,1/
Sfo Shri Ramakant Mishr, Resident-Village-Bihara, .
Post- Pila Kothi, Thana-Kotwali Karvi, Janpadh-Chitrakoot . N
10, MdShah gy e ) f\\_ \ﬂ&;
l/SIo Shri Jamat Ali Shah, Resident-Village- Harharpur Dundd Shubhali )

Police Station-Baheri, District-Bareilly.
11. M/s SR Developers \.Q

. . 1) ¢/
Prof. Mrs. Renu Singh wife of Mr. Sundeep Kumar Singh, (
Road. Coronation Kalindi Ville Flat Mumber-402, Vibhuti Khand,

Gomli Nagar, District-Lucknow _}_g_[[\ . 6l
2. Shri Svatantra Singh ) C}t‘ﬂ(“ iﬁ}lﬂ a(a%’ o] ¥ _‘g

Sfo Shri Sidhnath Singh, Resident-592C/53C, Rajiv Nagar,

Thana-P.G.1., Janpadh-Lucknow \\\ﬂ
3, Md#Shamshad S\r\cu'*\-b
. Sfo Mo. Ilyas, Resident- Mohatla No, 578-A /v b ¥
Lula Mahavir Prasad Road Kasai Par, Sadar Cantt.,

Ahmedpur alias Kamlapur Dilkusha, Thana-Cantt,
Tehsil Sadar, District- Lucknow.
14-¥/s Karuna Consultants Pvt Lid

Director Smt, Bhavna Pandey daughter of Shei Lakshmi Dutt Pandey, O

Resident- Mohalla -153/1, Jasols, New Delh, Shom T fL
Permanent Address- Himmatpur, Mota Haldu ) }U-;
Teh Lalkuan Haldwani, District-Nainital 13+ og

A MUs Karuna Consultenrts Pvt Ltd 'Qél.l

Director Smt. Bhavna Pandey daughter of Shri Lakshmi Dutt Pandey,
Resident Mohalla - 15371, Jasola, New Delhi.

Permanent Address- Himmatpur, Mota Haldu,

\
“Tehsil- Lalkuan, Haldwani, District-Nainital A )7
' g YW e 2
\/lﬁ. Ms Karuna Consultonts Pvt Lid l____?_!_i{_-
Director Smt. Bhavna Pandey daughter of Shri Lakshmi Duu Pandey, ‘ 1, 057 02 >
Resident Mohalla - 13371, Jusola, New Defhi.

Permanent Address- Himmatpur, Mota Haldu, e
:@.g’-zgaa' :\t:.c $ﬁé §
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Tehsil- Latkuan, Haldwani, District-Nainital.
7. M/s iamta Shandar Yaday

9
: G\ I
Sto Shiri Baba Prasad Yadav, Resident of Village Ahirauli VA3

Posl- Sheetalgunj, Thuna Kotwali Madiyahu Disiriet Jaunpur.,
14. Mr. Akhilanand Mishra

l\/ Sta Mr. Ramsapar Mishra, Resident of Village-Misheapur, Q.*‘p\c'.\q \@ ‘54 \Qf‘g;
Tehsil-Sagdi, District Azamgarh and 4

Mr. Ashish Kumar Tiwari §/o Mr. Ashok Kumar Tiwari, V105 yaks
Resident of Mohd- 51G, Katra Raja Himmat Singh, Tehsi! and District

(A Amethi.
/ 19, Mr, Akbilanand Mishra __&\

S/o Mr. Ramsagar Mishra, Resident of Village-Mishrapur, B-S QA i\ 5‘; @‘Icﬂ |
Tehsil-Saadi, District Azamgarh and I 9 -65. .Lr‘g
Mr. Ashish Kumar Tiwari S/o Mr. Ashok Kumar Tiwari, i

Resident of Mohd- 51G, Katra Raja Himmat Singh, Tehsi) and District Amethi.
20, Shri Rumashankar Dubey

No<r~Slo Shri Surendra Durd R/ Karhari,

-
Brahmanagar, Robertsganj, District Sonbhiadra REREN A {1 @ i
7 Shri Nikshiay Pandey ~ Q’ﬁ ]
son of Shri Rishikant Pandey, i ¥y Q{’”( h Yae 2 of

C Ay
Resident of Moh. Bhatva ke Pokhrd, Tehsil-Sadar,Janpadh-Mirzapur ¢ 892 2 + 3
\/ 22. Shri Chandrabhan Singh

son of Mr. Hariraj Singh, Resident-Line Par, Chau Ki Basti, District- Moradabadz 4/1"’ it
23. By, Chandrabhan Singlh 23
v & LS fos [0

Sfo Mr. Hariraj Singh, Resident- Line Par, Chay Ki Basti, District- Moradabad
24, Shri Siddharth

Prof., S/c Shri Ramjay Shri. Village- Chakjata, Tehsil- Chunar, District- Mirzapur.
‘/25. Shri Bobu Narayan Kushwaha

\Qﬁ*h\ﬂ
sfo Shri Rem Sahay Kushwaha, Resident Mo, Ramedi Taraus, City- Hamirpur and \/\'ffd | 4‘_5
Shri Vyas Verma

s/a Shet Teiveni Prasad Verma, Resident M. No.-568B/219, Gitapalli.
Alam Bagh, Police Station- Krishna Nagar, District- Lucknow.
26. Mr. Khiuki Buba Construction Company

Prof. Mr, Ramesh Singh /0 Mr. Ghurhu Singh, Resident Imarti Colony, ;,.s‘/"" "“;;""'
Robersganj, District-Sonbhadra. _ t¥

\_27. Mis Satya Narayan Singh Construction Pvt. Ltd. )
Prof. Shri Satya Nurayan Singh S/o Late Devraj Singh, A% U{' 5
Resident V:llage Narayanpur, Post-Chenari, Rohtas, Bihar. t-:\“*‘\ e\ 2%

\/28. M/s Satya Narayan Singh Construction Pvt. Ltd.
Prof, Shri Satya Narayan Singh Sfo Late Devraj Singh,
Resident Village Narayanpur Post-Chenari, Rohtas Bihar.

\/29. Mr. Javed Almed

S/o Mr. Ali Jamir Khan, Resident of Village-Rasulpur,
Police Station-Adathat, Tehsil-Chunar, District- Mirzapur.

a_30. B/s Satya Narayan Singh Canstruction I'vt. Ld.
Prof, Shri Satya Narayan Singh S/o Late Devraj Singh,
Resident Village Narayanpur Post-Chenusi, Roluas, Bihar.

.21, Shri Sanjay Bhai Patel

Slo Late Jagdish, Resident Ramrasahi, Post-Parihta,
Tehsil-Dhuaar, District-Mirzupur.

\_3Z: Shri Sunjuy Bhai Patel
Sfo Late Sapdish, Resident Ramrasahi, Post-Parihta,
“Tehsil-Dhunar, District-Mirzapur.

33, Mr. Chandrabali Yadav . T g0 2 3
/o Mr. Bitju resident of Devnathpur, Adhwar, District- Mirzapur.
" 34. M/s Vindhiyavasini Enterprises

Prof, Shri Rajendra Prasad Pathak, son of late Ramruchi Pathak, N
Resident of Mudiladih, Ghoraval, District-Sonbhadra,

\/35.’1711'5 Dilip Buildeon Limited

Y
Director Sh.Dilip Suryavanshi S/o Late Shiv Narayan Suryavans@ e
Resident Plot No.05 Inside Govind Narayan Singh Gate,
Chuna Bhatli Kelar Road, Bhapal (M.P.).

\~30. Ms Sheetls Stone \9%’
Pro Mr. iithilesh Singh Sfo Mr. Ramcharittar Singh, .

LRLITY Ly o e

™oL
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737, MWs RK Construction Company
I~ Prof. Shri Rajkumar Singh s/o Shri Viiay Pratap Singh,

Resident- Gaughat, Thana Kotwali District- Mi 1
38. M/s Shailputri ne MEapur ~— ﬁ aa et ‘U’i ! A ’ ks
Prof. Shri Lakshmi Shankar Mishra s/o Shri Vishwanath Mishra, \'9;\0“’1; 29)
Resident of Village-Birmauva, Nakhara, District- Mirzapur. (4 ‘;VI 463 7,(37} -
9-%lr. Gulbadan \O e

\
S/o Mr. Sciw, resident of village Sonpur, L\ﬂtf\ .{lg.lﬂv /
Tehsil-Chunar, District- Mirzapur, : ot _\9-

\/ 40. Z/s Lifemap Builders Pvt. Ltd,
Shri Ajay Kumar Singh, ) E/ %
Slo Shri Baijnath, Resident- 514154, . <- L

Ambrosia Appartment, Lanka, District-Vavanasi V>
(RESPONDENT No. 4 To 43)

19

NOTICE

Whereas the above titled Application was fisted before the Hon'ble Tribunal on
27.04.2023 (copy of order, petition and report are enclosed), when the Tribunal inter-alia passed
the following order (reproduced relevant extracts only):- '

“8. In view of the averments made in the application and
observations/recommendations made in the report, we consider it
appropriate to have the response of State of Uttar Pradesh, through its Chief
- Secretary, Director, Directovate of Mining and Geolagy, Uttar Pradesh, State

PCB and ali the project proponents who are impleaded as respondents no. 1
to 43. The registry is directed to prepare memo of parties and attach the
same with the application.

9, Mr. Mukesh Verma, Advocate has appeared for respondents no. 1 and 2
and Mr. Pradeep Misra, Advocate has appeared for respondent no. 3.

10. Notices be issued to the respondents no, 4 to 43-project proponents and
notices be served on them through the District Magistrate, Mirzapur. For
this purpose notices issued to the project proponents be sent to the District
Magistrate through email for getting the service of the sume effected on them
and sending his report in this regard.

17. List for further consideration on 03.07.2023.”

RIi ta

2. Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 03" July, 2023, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may appear before the
Hon'ble Tribunal either in person or by a pleader duly instructed, and file responses/replies, as

per directions of the Hon’ble Tribunal vide Order dated 27.04.2023.

3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Tribunal, on this os® May, 2023,

Note: (For Orders, Cause Lists & other information, please visit our website

ww, aregitribtal. gov.in) : p
o

Consultant (Judicial}, NGT
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Poilution) Act, 1981 and no firther mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal,

A FRT SR Wigd E USel &F T Air (Prevention and Control of
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A o o eRa e, o Reeh &R sllogo Ho 521//2022 KL IR At
T SR VW XY o/ 3 qIRT A fAh 27.04.2023 F I

& e ¥ |
aifeq

Y I g wed
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal,

AT ERT S Wi Ga9 9eeT 8% v Air (Prevention and Control of
Pollution) 1974 and the Air (Prevention and Control of Pollution) Act, 1981 ¥ SfeaiRaq
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and conseguent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponennts,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shail be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.

AT ENT S WGa W USel & & dir (Prevention and Control of
Pollution) 1974 and the dir (Prevention and Control of Pollution) Act, 1981 % SfewifRag
wiieeHl & aFata oS fRFie 9w SoWo weEwr gEer €1 W CTE/CTO W o
TR el fomar T §

3ct: "o U g erfdever, 78 Rl gRr 9 allovo Wo 521 /2022 # TG
Ay AP 27.042003 & WARR o wh ¥ Wgd Sew @ weer &% W

@,/ URAET BRT AR AR T SRR R S 2
dL—
e e )
\rerEr),
THie T e | < |
ity R o qamef e sraws s ¥ IR —
1. wETeT (SYRREW), wWosiod, wE Reh o v vy g 08052023 &
B9 H e gaert iR |

2. wfvE, 4 v @ed RrT, Sowo I, o |
3, ﬁ%m,wqﬁaﬁrcﬁﬁéﬁnm.mm@ﬁammlw

gf'\' ;
: | :g&'frwa?s'

Scanned with ComScanner




227

Tt RienRer, ARedR |

(ot agr)
e UB A0/ THOTHO0—30 /T / 202324

fesim 21/ 6 /2023

R W0 TS e R, w Reeh g1 Jlogo Wo 521/2022 TS
T I T TG T A & IR i RiE 27042028 T gt
@ T H)

Afew

iRt foown Rig wel o 3 AR Ris
far T R (RE), I A5aEK,
GG ARSI |

AT T N TSR B - Re - @ sl
Wer-705 # P4l 250 Uoe &% ¥ Suwel

el SR TeR dvewH
(et / fredl /diveR) BT @ UeEl foNie 23082016 W 22082026 TP 10

q§ Bl
il ¥ e/ Freoia ¥ vw @ e @ wee § Ao sy eRa SRR,

7% R ERT Sh0T0 Wo 521 /2022 WP @ SR WA W T I H IR
e R 27.04.2023 & FRIGH ofwr Feraq 8 —

.....

In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,

we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this

Tribunal. '
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In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution} Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from comimnitting or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal. '
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Conirol of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution} Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Conirol of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and

the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and conseguent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question tll further orders to the contrary by this
Tribunal,
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In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,

we direct all the mining lease project proponenis to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till firther orders to the contrary by this

Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
Dproject proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents fo cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO fiom UPPCR and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no firther mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease profect proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.,
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Conirol of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shail be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal,
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e I view of the facts and circumstances of the case that all the mining lease
praject proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Conirol of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution} Aet, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Conirol of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal. .
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till firther orders to the contrary by this
Tribunal.
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..... In view of the facts and circumsiances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist firom committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.

I BRI & Wi @91 Uel &% %{1’ Adir (Prevention and Control of
Pollution) 1974 and the Air (Prevention and Control of Pollution) Act, 1981 ¥ SfeaifRag
wifdEr= @ arwia o faie @@ Qom0 wemw R €€ ¥ CTE/CTO o @R
I TRl far T g

A A0 AT NG IFHRe, T Rl R S99 fovo o 521 /2022 F uRe
eﬂé?fﬁﬁ]’ﬁ27.04.2023$Wﬁmqﬁﬁﬁﬁmqu§ae}aﬁ

<

G /URTeT B A MY O wiEf @R @t 2 0~

( Terear foreer )
s
UHiD T TGP | S\

affert —Friiad P <erl vd sovas R 3y SR —

1. B (SfeRme), woshodn, 9F R o s '
AL, s 9x fRF1% 08.052023 @

2. WW@WW,GOHOW,EW[
3, ﬁéﬁmwwaﬁaﬁﬁéﬁmﬂomwmml W

- St
%{/m |

Scanned with ComScanner




242

(@freT 3T _
g Y 90L/ THOTHORI0—30 / |+l / 202324 fesias 24/ ¢ /2023
g W0 I BRa oty W% fReel &N allovo wo 521/2022 Ritee W1 et
mewamﬁmﬁaaﬂ%ﬂﬁﬁﬁwmzom%m
P W A
Aifed
#t aRaar= & g3 4 YW 9ER B
el Tm-FER, W), SEYE—- AIE 9
oY oY TAR Rard 3 &Y ereie gAR Reardy
Pyl o—517T, Bewr ven v Rig, STTe—erdl|

ST T § TIE—AROIR B Gedia—gTR ReT UH—TeE @1 el
REm7a7 § THA 250 THS &% ¥ SueRy SRl ARG GRR HUSECH
(vt / Fedl /dieeR) &7 @ UeeT [AiF 04012017 ¥ 03012027 T 10 A
aﬂﬁ%@ﬁaﬁ/ﬁﬁﬁﬁﬁlwwqﬁzﬁwﬁm?@agﬁam
T fieel TR 0T WO 521 /2022 WRUIE FAM S’ HO¥ AW G ¢ F wIR
Aew i 27.04.2023 B HRIGRY e fFrrae & —

..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question HIl further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions aof the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the dir (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this

Tribunal.
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In view of the facts and circumstances of the case that all the mining legse
project proponents have not obtained CTE/CTO from UPPCB and consequent vzolatzo‘n
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal. ’

Y gRT So WiHa 99 TSl &F %g Air (Prevention and Control of
Pollution) 1974 and the Air (Prevention and Control of Pollution) Act, 1981 ¥ SfeaiRaq

WREE & SRwia e fRiE 9% Sowo wgwwr P 9 ¥ CTR/CTO Wt v
TR e T T 2 )

3 0 T BRA R, ¥ Reel 2T S atovo © .
AR RFls 27042008 & WARR § S 0% 0 521,/2022 | IR

A Wi
T,/ URaE Bl i oW I uRERG R e £ S W e A
D’C-—"
)ﬂfﬁmﬁm‘r&
THF T A | o\ L

uﬁ%ﬁ:-ﬁrnrﬁtrﬁgatﬁrwwammamﬁa@%gﬁﬁﬁ:_

1. ma;%ﬁm%ﬁﬁoﬁoao. % ol &1 v w3 Reiw 08052023 B

2. HRE, T U W@ R, Som0 WTEE, ST |
3. ﬁ%w,%@aqawﬁﬁﬁémmﬁom@ﬁvrmmwl 5
§“>i‘ : C‘\ftmfﬁaﬂﬁ
%ttlﬂi’uilgq |

Sconned with ComSeanner



248

PraTerd RrarEer], ARegR |

(@S AT _
i URQUN Y THOTAORI0—30 / Ti-idT /2023—24 feqim 21/ 4 /2023

g : A0 Sid BIRA s, e Red BT 070 .ﬁo 521 /2022 FIEITS
T S TST N 9 &g H UIRG SRy f&ie 27.04.2023 S I

@ g H | .
TS|

o WS T BLa B
Mo = v Riz 77 =N uxg, R
P RS T, WEEHTS, TS W |

A GE T SRR @ eI Rerd Uiy @1 sl
Semi—raz  YoW 250 @S &% % uvewd Swal (e wer @G
(Rredt / dieex / uftan) @1 @ uger R 26102020 ¥ 25.102030 U@ wfzvi |
saf &g Wew 8 S @ Ged & werw A w0 wEia gfa st g R
ZI<7 H0U0 T0 521 /2022 FAEIFTR a9 SeR weW wed @ @ T Wi urw R
27042023 & TN 3 Frrag & -

..... In view of the facts and circumstances of the case that all the mining fease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Acl, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to céase and desist from commitiing or
causing any violation of the Water (Prevention & Control of Polhution) Act. 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no fiorther mining shedl be
carried on in the mining lease in question till further orders to tie contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question tll further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consegquent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this

Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO fiom UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question tll firther orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution} Act, 1981 and no firther mining shall be

carried on in the mining lease in question tll further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution} Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no firther mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
cqusing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the conirary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease profect proponents-to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no finrther mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal,
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In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and conseguent violation
of the provisions of the Water (Prevention & Control of Poliution) dct, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,

we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal. '
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In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Conlrol of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,

we direct all the mining lease project proponents o cease and desist from conmitling or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no fitrther mining shall be

carried on in the mining lease in question till further orders to the conirary by this

Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shalil be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.

AT g So Wimd @ ST &% ¥G dir (Prevention and Control of
Pollution) 1974 and the Air (Prevention and Control of Pollution) Act, 1981 ¥ SfeaiRag

iRl & Tia I foriie d@ SoWo WeNw FrEer |91 ¥ CTE/CTO wig &+
TR AE R TR 2

I F0 Tserd B ¥R, E el gR1 99w alowo %o 521 /2022 F qiRkT
aree fais 27.042023 & WAEEY ® IUD Uy A

W S/ W ueel 8% 9
= /aRae wRt 1fim s a% uiafae fear wimar 2

O\ —
( T&e fomaer )
et

i @ TR | ST

aftferf —fFrfomaT o Rl vd ameas s 3 9 -

1. FwecT (SgRREe), Tosiodlo, 1§ el ® S v Rie 08052028 B
w9 ¥ e gamef i |

2. g, a8 WiEE T, Sovo I, oREE |

3. T, o v wved PR, soso st w9 e |

by o
%eﬁwl |

Scanned with CamScanner




260

Sratad R, AReYR |

(@fersT argm) .
T Us6a 0 Y THoTH0R0—~30 / WiFIST / 2023—24 faeiw 21/ & /2023

A o s aifewu, i el gRT allogo wo 521/2022 AT
e ?7191"1 IR ;'&:zr o T I # R ey faFie 27.04.2023 @ U

& e A
all (=5
o gt o s sl wHR e
g ot e fisr Fard o s,

HENI, SIS ARG |

S W N SHYE-IReTE o Tedie-gAR ReT UH-SIAQR @1 AR
Weg-142 ¥ THET 250 UhS &F H Suee mi?;f LEIEC] Wa"c;ﬁ 10@"%@%
(Fredt /dieer /afewn) &1 & ueel fowid 23122021 W 22.12.2031
ol 3y g ¥ SH T Tee @ R Ao wsie SRa st R
ERT 300 W0 521 /2022 RIS G SR VAY XY 7 9 ¥ AR e f&E
27.04,2023 % HRGRY 3T Fraq & ~—

..... In view of the facts and circumstances.of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the dir (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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oo Int view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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"

..... 5.15 Conirolling of dust emission is a challenge in the area in question, therefore, commitiee
in view thar a Joint Committec will constituted by local administration comprising of State FCB,
Mining Department, concerned SDMs and Police to review the sitnation of dust arising from
Stone Crushers operational in the areas and compliances of the CTO condition imposed by U.P.
Pollution Control Board and if any violation is found by any of the Stone Crusher unit
recommendation be sent to State PCB to revoke the CTO granted and take further necessary
action as per provisions of Air (Prevention and Control of Pollution) Act, 1981 and
Environmental corpensation shonld be imposed against the vielaters for the defaulting days.”

S wE g & T Wi @ e d mo i wRa aiffeRer grr swd
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“..... The Joint Comumittee is directed to undertake requisite visits to each of the 26 stone
crushers, verify the factual position regarding compliance with consent conditions and submit its

report within fiwo months by e-mmail af judicial-ngt@gov.in preferably in the form of seurchable
PDF/OCR Support PDF and not in the form of Image PDE....."
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Ref. ND-’-&GGTJS 3 9 / & H-M'a“gmlﬂ-ﬂiﬂiﬁﬂa = Pate: 13 lc:}’ 2023

From,

Divya Mittal,
District Magistrate
Mirzapur.

To,

The Registrar,

Hon'ble National Green Tribunal,
Copemicus Marg,

New Delhi.
E-mail-judicial-ngt@gov.in

Sir,

In the above noted case, Hon'ble National Green Tribunal directed the following:-
" 7. The ]omt Committee is dn'ected to. undertake requis;te vis:ts' to each ofthe 26 stone

submit its report within two manths by e-mml at jud:cml-ngt@gomn preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image PDF.."

To compliance the above direction of order dated .27.04.2023, the: Joint
Committee has constituted by District. Administration, Mirzapur vide Letter.No.
G000420/0.A. No. 521/2022 dated 26.05.2023. The Joint Committee have conducted

field visit on 19% June, 29th June, 2023 and: 18t July, 2023, The:report of. Joint Commlttee
regarding factual status of 26 Stone Crushersis bemg filed herewith. °

It is requested that the previously mentioned report of Joint Commlttee may be
presented before the Hon'ble Tribunal for kind consideration,

Encl.: As ahove. Yours faithfully,

District Magistrate

Mirzapur
End. No. & Datea
Copy:- Member | Secretary, U.P. Pollution Control Board, Lucknow.

Dlstnct Maglstrate
Mlmapur
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Factual report of Committee constituted by District Administration,

Mirzapur in the matter of O.A. No. 521/2022SampurnaNand V/s. State
of U.P.&Ors,

Hon'ble NGT constituted a Joint Commitice comprising of the Regional Office. MoEF&CC.
[ ucknow, Dircctor. Directorate of” Geology and Mining. Utlar Pradesh, Stare PCB and District
Magistrate, Mirzapur and directed the same 1o submit its factual and action aken report within two
monthx vide order dated 01.09.2022. In compliance thereof report of the Joint Committee has heen

submitted vide email dated 03.02.2023. The Joint Commitice has also made its recommendations in
the report which are reproduced as under:-

"o 0I5 Controlling of dusr emission is a challenge in the area in question, therefare, commiltee
in view that a Joint Committee will constitnted by local administration comprising of State PCB,
Mining Department, concerned SDMs and Police to review the situation of dust arising from
Stane Crushers operational in the areas and compliances of the CTO condition imposed by U.P.
Poltution Control Board and if any violation is found by any of the Stone Crusher unit
recommiendation be semt to State PCB 1o revoke the CTO granted and take further necessary
acrion as per provisions of Alr (Prevention and Control of Pollution) Act, 1981 and
Environmental compensation should be imposed against the violaters for the defaulting days.”

in the light of above recommendation, vide order dated 27.04.2023 Tlon'ble National Green
I ribunal directed the following:-
Y.’ The Joint Committee is directed to undertake requisite visits to each of the 26 stone
crushers, verify the factual position regarding compliance with conseat conditions and submit its
report within two monrhs by e-niail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDFE....."

To compliance the above direction of order dated 27.04.2023, the Joint Committee has

constituted by 1istrict Administration, Mirzapur vide Letter No. G00042(/0.A. No. 521/2022 dated
24.05.2023 (Annexure-1).

The members of Joint Commillee are as follows:-

SDM. Chunar. Mirzapur,

District Mining Officer, Mirzapur.

Asst. Environmemal Engineer/Regional Officer, L.P. Pollution Control Board. Sonbhadra.
.0 (Palice).Chunar, Mirzapur.

R

On the behall of Regional Officer, UPPCB. Sonbhadra. Shri U K. Gupia. Assistam
Environment Fngineer was conducted the field visit with the comminee on 19.06.2023. On the
behalf of Mining Officer. Mirzapur, Shri Poonaram, Mining Inspector was conducted the field visit
with the commitice on 19.06.2023. Afier the ficld visits of joint commitiee, the aloresaid stone
crushers were submitled application addressed to joint commitiee and requested o re-visit/re-
inspection in presence of them (Annexure-2). In order o that request. the joint committee has
decidued a date 29.06.2023 fur re-inspection/re-visit and informed to all stone crushers vide letter no.
GOOU489:0A No-521/2023 daled-26.06.2023 (Annexure-3). On the behalf of Regional Officer.

P b o
@ 8&5;5 e . w Page 1 of 40
- hi L .



UPPCB. Sonbhadra, Shri K. K. Maury
Comnuttee on 01.07.2023

29" june 2023 and

imposed i CTO issued 10 26 Stane Crushers

As per the factsrobservations found durmng ficld visit, the status of
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. Thus, The Joint Co

F July, 2023 10 review the |

cond Fione (G D . R
condtiions or 20 Nos. Stone Crushers are fisted helow:-

Uee o Distriet
0.

1 MIRZAPUR

i'"z U MIRZAPUR

A
¥
;

" MIRZAPUR

3

Name and address of the Stone
li Crustier Units

TRUCTION,
AHRAURA,

MS ABHIYAN CONS
' CHAKJATA.
CHUNAR, MIRZAPUR
M/S MAA GAYATRI STONE
i WORKS, SONPUR. AHRAURA.,
_CHUNAR

M/S  MAHAKAL — MINNING |
&CONSTRUCTION,  SONPUR,
. BHAGWAT, CHUNAR,
_ MIRZAPUR.

[ssued on
25.07.2022

[ssued on
01.01.2021

a, Scientific Assistant has conducted the i
nmilice have conducied Meld visit

oblained valid CTO

cld visit with the
on 19" June 2025,

actual posilion regarding compiiance of conditions

granted CTO Consent

Status of CTO
_ . ey TO
[ssued/Not ! Validie compliance status
Applied o YRUCHyY
CTO revoked &has no

NA

|-

: 31.07.2026

Non-Complying

31.02.2025  Non-Complying

4 MIRZAPUR

D

- MIRZAPUR

+

M/S P.N.C. INFRATECH LTD.
SONPUR, CHHUNAR, MIRZAPUR

Issued on
11.07.2022

M/S S0, ENTERPRISES.
SONPUR. CHUNAR, MIRZAPUR

i""sl".m.zoz
|
i

Not obtained valid CTO

6
Non-Complying

NA

‘r.._.
6 MIRZAPUR

——————e — e s
'
]

-

‘7 MIRZAPUR

e ———— s —

'3 MIRZAPUR

Y MIRZAPUR

10 MIRZAPUR

11 MIRZAPUR

l 12 | MIRZAPUR

—

M/s GMA STONL WORKS, ARAZI
INO 140,57 ka,  SONPUR
| BHAGWAT ATIRAURA CHUNAR
' MIRZAPUR

Issued on
06.02.2020

‘Mis IDEAL VISIONS ARAZI NO.
L1310, VILLAGE-SONPUR,
' PARGANA-BHAGWAT, TEHSIL-
CHUNAR, DISTRICT-MIRZAPUR
' M/S RAJ ASSOCIATFE CRUSHER
. PLANT, VILLAGL-SONPUR,

PARGANA-BHAGWAT, TEHSIL-

‘Mis RAJ LAXMI ENTERPRISIS,
| VILILAGE-SONPUR, PARGANA-

0L VILLAGE-SONPUR,
P PARGANA-BIHAGWAT,
CHUNAR, DISTRICT-MIRZAPUR
M MAA SIHNTLA STONE
(STONIL.
UNLE) VILEAGE-SONPUR,
PARGANA-BUAGWATL, TEHSH -

MSS PR INFRATECH PRIVATE
LTD. UNIT-04, VHL.-SONPUR,
TEN-CHUNAR, MIRZAPUR

A = -

TEHSIL- |

CRUSHER

CHIUNAR, DISTRICT-MIRZAPUR |

CBHAGWAT,  TEHSIL-CHUNAR.
DISTRICT-MIRZAPUR
TMis  RK.  CONSTRUCTION

CHUNAR, DISTRICT-MIRZAPUR

[ssued on
17.08.2022

tssued on
27.07.2022

lssued on
27.07.2021

Issved on
09.06.2022

lssucd on
{108,022

issued on

4

P

26.05.2022 |

' 31.07.2024

i
t

'

?

=

L.

31.07.2025

Nen-Complyving

I

1.07.2025 ' Non-Compiving

Non-Comphing

31.07.2026  Non-Complving

Pactially
Comply ingtneed |
tw give the ;
direction.

31.07.2027
i
l
|
1.07.2026 | Non-Complying

|

31.07.2027 | Non-Complying
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| M/S SATYA NARAIN SINGIH CONS.

Non

]

PV LT (FORMELY  P.B.R. Complving
st aor o | TNFRATECH PRIVATE LTD. | Issuedon .. .o
13 MIRZAPLR 1 (STONE CRUSHER  UNiT-03)), | 28.05.2022 | 2 1-07-2026
L VILL-SONPUR,  TEIL-CHUNAR,
b | MIRZAPUR _ l
P M/s ASHIRWAD STONE (EX. NAMI | Non-
! | M/S ASHIRWAD STONE WORKS) | Issucd on i Complying
MIRZAPU N . 7 !
|14 MIRZAPUR | i OO DEL pATRIATTA. 19090000 | 310 2025 |
o CHUNAR, MIRZAPUR | |
. M/S ELIT STONES BHAGAUTIDEL | fssuedon o, 0ot ' Moo
15 MIRZAPUR 1 cpunAR. MIRZAPUR | 22082022 | MO72023 0 comolving
_ M/S  GANGA  SAGAR  SINGH | sued | Non
16 IMIR/.APUR (STONE  CRUSIIER), BHAGAUTI | I;”‘(;;z(‘]’fi 31.07.2025 | Complying
SO . DEL CHUNAR, VIRZAPUR. esmel o
, ;Mfs NILAMA SINGH (Ex. NAME- | issued on Partially
, . | M/s MAA VINDHYAVASIN] STONE : | ., Complymu&
17 : MIRZAPUR q WORK S) BHAGAUTIDEL . _daled 31.07.2027 need to give
CHUNAR. MIRZAPUR 15.06.2023 the dircction
! | M/S RAJESH BHAT PATEL. ARAZI |\ - Non-

18 | MIRZAPUR {NO. 1802, BHAGAUTI DEL | St B0 | 31.07.2025 | Complying
| PATIHATTA. CHUNAR. MIRZAPUR Y- L
| M/S RAJU STONE PRODUCT.' - CTO would no
| BHAGAUTE  DEl, PATIHATTA, | . be granton 'hdt‘

o CHUNAR. MIRZAPUR ; | ‘;ag:zr‘iiﬁ“n’;
19 MIRZAPLR CTO application is pending = Complying
1 P status is not
\ | applicable.
’ Need to give
_ ! . ) dircction.
" M/S RAUIK KIIAN, BHAGAUTI DEI, | Issuedon | . T Non-

20 MIRZAPUR | CHUNAR MIRZAPUR 19.10.2022 l BLOT2026 | oo in
| "M/S_ SHRIKRISHNA  STONE [ | . Non-
2t | MIRZAPUR CRUSHER.  BHAGAUTI  DEL|[ %00 5 31.07.2026  Complying

' L | PATIHATTA, CHUNAR, MIRZAPUR | =™~
! M/s RIY A ENTERPRISES (EX NAME | ssued | Non-
22 iMlRLAPUR TRIDEV STONE). BHAGAUTI DEL ' 255:55?9837 31.7.2026 | Complying
S PATIHATTA, CHUNAR, MIRZAPUR | <257 o
Do ~ I'Mfis NEW ASHATBHUIA STONE ssued ; Non-
|23 | MIRZAPUR | BHAGAUTI  DEIL,  PATIHATTA, O:*'(;‘g.,(‘)’lf] 31.07.2026 | Complying
P CHUNAR, MIRZAPUR Pt .
o Mis  SHRI BAJARANG  STONE .\ . | Non-
124 MIRZAPUR | BUAGAUTT  DEL PATIHATTA, | lj‘”(;.j;w ©31.07.2027 | Complying
' CHUNAR. MIRZAPUR T T B
Mis JAY MAA DURGAE MIXTUR [ Non-
125 MIRZAPUR | PLANT, BHAGAUTI  DEL | FFSEL 1 31072028 | Complying
S PATIIATTA, CHUNAR, MIRZAPUR | 777 0
A Mis RAJESIT BHAL PATEL (STONI
‘ CRUSHER UNIT) ARAZL NO. 704 | Non-
. Mi, VILLL BITAGWATL DEL POST- - Issued oo - Complying
126 | MIRZAPL, > VA 31.07.202 ying
APLR ) pATiiA (1 A, PARGANA- | 13112020 o 07202
‘ ! LBHAGWAWT.  TEH.  CHUNAR,
o . DISTT, wnnmpum 2 -
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On the basis ol absersations Tound during field vis of the fomt Committee. the deti! i

seport of cach 20 Stone Crashers separately Bst-wise s follow s -
. Observations:

L1, VS Abhivan Construction, Vil -( hakpata, Ahrawea, € hunar, Mirzapur

a1 The <ind mdusuy s anlopme v ontithle b : :
il |.)' | lormed 1o he estabbiched at Vidlape Chakgata, Pavange- b,
Chstl-t i, wl- N s . et : . -
wo bhsrnet \hl/.tpm Lhe Geo-conrdimates of the mdudin 1o 505 e
Litude and N3 U08ES T boneitude
by ostone Cousher was found operational condilion. Stone ents g prodae !
relertad Hltill\il'_\ s boalders
o he plants and machmery ofthe idustes such s prismary faw cusher woonte g
crusher. vibrating screens twaterlalh., comveyor belts and ends of convevor belts wer o

tound covered. Vibrating sereens twaterfally is Tound partially covered

J1A telescopic suit was found nat instabled at the ends of the conveyor belts, Proper watee
prinkding system was not found installed w control Tugitive dust emissionand partialiy
istadlod water sprinkling sy stem was found non-operational condition.

¢1 o Separate energy meter lor consumption of efectricity used in water sprinkiimg and cieon

magnetic los meler (water meter) for measurement of quantity of Water consuipnes

were not tound instalied.

11 Wind breaking swalb of 12 1eet height was not tound constructed in the mdusuy prosises,

which is showing vielaton ot condition imposed in CTO.

Proper ereen bell was not found developed in the indusiry as per office memorandun

tosied Dy SPCB side dated 27.02.2020. Metallic road was not found constructed insice

the premises ol indusiry.

3¢ ~et iy iy capacits of 320 KV A was tound establish i industry prenmses Fre e

ol the Stack itzched at e exbaust of the DGoset was not found o be as per e standaids

Y]

pre-cribed by the Board for the conteob of gaseotts emisstons gencrated from the DG et

s the sndusn
he Tndustes Bie not ubgated compliance report of conditions imposed i C1HO dated

¥
PO O0ER peeied By SPOIE The stone crusher as not complying condiions amyposed i
t 10

D T he industey s bemng operated swithouthaving o vahd CTO & installation of proper aa

pollution comtral <y stems, which is shuwing vielation of the provisions contained m the

Prevention and Control ol Air Polluton Act, 1981 (as amended),

@ - -
> - * taF: & 0
( | . %ﬁk‘ age 4 of 3
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k) CTO issued vide dated 29.11.2018 to above stone Crusher is revoked from Regional

Office. U.P. Poliution Control Board, Sonbhadra vide letter dated 25.07.2022. Presentls
Industry has not obtained valid C70.

1.2. Recommendations:

i)

(1]

It is recommended to issue closure order against the said industry under Section-31A of
the Are (Prevention and Control of Pollution) Act, 1981 (as amended).

It is recommiended to timpose environmental compensation for defaulter violation days in
comphiance with the instructions of Hon'ble National Green Tribunal, New Delhi. for the
vielation period on the industry.

2.1. M/s Maa Gayatri Stone Works, Sonpur, Ahraura, Chunar, Mirzapur.

@)

)

d}

The said industry is informed to be established at Arazi No. 159, 160, Area-1.0 Hectare.
Village-Sonpur.  Pargana-Ahraura, Tehsil-Chunar, District-Mirzapur.  The  (eo-
coordinates of the indusiry is 24.045093-latitude and 83.002904-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher. vibrating screens (waterfall), conveyor belts and ends of conveyor belts were
found covered with metal sheel,

A telescopic suit was found not installed at the ends of the conveyor belts.01 no. of water
sprinkler was found instalied only at jaw crushers and boundary wall ol west direction.
Walter sprinklers were not found installed at vibrating screen and conveyor belts. Thus.
Adcquate Water sprinkling system was not found installedto control fugitive dust
emission in the industry and partially installed watcr sprinkling system was found non-
operational condition.

It was found that 02 rain gun and 0] anti-smog gun are being used to contral dust
emission produced hy vehicular movement in the industry prentises.

Separale cnergy meter [or consumption ol electricity used in water sprinkling and clectro-
magnetic flow meter (water meler) for measurement of quantity of water consumption
were not [vund installed.

Wind breaking wall of 12 feer height was nol Tound constructed in the industry premises.
which is showing violation of condiion imposed in CT0O. Partially barricading of
approximate 10 feet height us wind breaking wall was Tound establish in west and 08 feet
height in North direction of industry, which is showing violation of condition imposed in

CTO. . g ;,_ : :
@ g/t/ PR W +
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Partially plantation has been done in premises of industry as green belt devolving activity.
but Proper green belt was not found developed in the industry as per office memorandum
issued by SPCRB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry,

The Industry has not submitted compliance report of conditions imposed in CTO dated
25.07.2022 issued by SPCB. CTO is valid up to dated 31.07.2026. The stone crusher is
not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Atr Pollution Act, 1981 (as amended).

2.2. Recommendations:

a)

b)

It is recommended to revoke the CTQ granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
1981 {as amended).

It is also recommended to impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

3.1. M/s Mabakal Mining and Construction, Sonpur, Bhagwat, Chunar, Mirzapur.

a)

b)

c)

The said industry is informed to be established at Arazi No. 140, Village and Post-
Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of the
industry is 25.050376-latilude and 83.004 1 19-longitude.

Stone Crusher was found in operationai condition. Stone grits are produced by the
referred industry using boulders.

The plants and machinery of the industry such as primary jaw crusher, secondary jawn
crusher, vibrating screens (waterlall). conveyoar belts and ends of conveyor belts were not
found fully covered. Vibrating sereens (waterfall) was found partially uncovered.
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B - 1 PRI . .
covcre Toondof cnvcso oo e 2414 ol
_ ol found covered.

d) A 1f31escoplc suit was found not installed at the ends of the conveyor belts. 01 no. of w t
sprinkler was found installed only at jaw crushers and one convey;or belt. ‘;Vatcrs. rin\:‘da e'r
'fxre xllc;l;nstallc?{i al.barricading situated in cast dircetion. Water sprinklers were n]:)t fm::j
nstalled at vibrating screen. Thus, adequate water sprinkling syste
installed to control fugitive dust cn‘lissioqn in the induzlry a:db pzl);;l;:]y ‘::isia:;:ctj I:::‘:::
sprinkling systcm was {ound operational condition.

e) it was {ound that 01 no. of anti smog gun is being used Lo control dust emission produced
by vehicular movement in the industry premises.

() Scparate energy meter for consumption of electricity used in water sprinkling were not
found instailed. Water flow meter for measurcment of quantity of water consumption
wasfound installed.

g) Wind breaking wall of 12 feet height was nat found constructed in the industry premises.
which is showing violation of condition imposed in CTO.Partially open barricading of
metal sheet of approximate 10 feetheight as wind breaking wall was found establish in
south east, west and south direction of industry, which is showing violation of condition
imposed in CTO. .

s INGE e
NP i platranng « b
ik LR ER ATl

h) Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i) DG set having capacity of 320 KVA was lound establish in industry premises. The height
of the Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gascous emissions generated from the DG set
in the industry.

i) The Industry has not submitied compliance report of conditions imposed in CTO(Air and
Water) dated 01.01.2021 issued by SPCB. The CTO is valid up to dated 31.07.2025, The
stone crusher is not complying conditions imposed in CTO.

kj The industry is being operated without installation of proper air pollution control s stems
whichis showing violation of the provisions contained in the Prevention and Controb af

Air Pollution Act, 1981 (as amended).

3.2. Recommendations:

a) 1t is recommended 1w revoke the CTO granted and issuing of closure order against the

said industry under Section-31A of the Air {I'revention and Control of Poliution) Act,

1981 (as amended). B .
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It 15 also rccomme i . .
: nended (o Impose environmental compensation in compliance with the

ICCH ll )‘. Y i t i 1

4.1.M/s PNC Infratech Limited, Sonpur, Bhagwat, Chunar, Mirzapur.

a)

d)

€)

250541 15.ntincle ot 1. 0o Lapur. ieo-coorchnates of the industry is
an 388-longitude.

Stone Crusher was {ound in operational condition. Stone grits are produced by the
referred industry using bouiders.

Phe plants and machinery of the industry such as primary jaw crusher, sccondary jaw
crusher, vibrating screens (waterfall), conveyor belts and ends of conveyor belts were nol
fo'%md fully covered. Vibrating screens (waterfall) were found partially uncovered.
Primary jaw crusher and secondary jaw crusher and conveyor belts were found partially
uncovered and end of conveyor belis were also not found covered.

A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed at jaw crushers and ail conveyor belts. Water sprinklers are
not installed al metal shect barricading situated in surrounding premises of industry.
Water sprinklers were not found installed al vibrating screen.Thus, adequatc water
sprinkling system was not found installed to control fugitive dust emission in the industry
and partiélly installed water sprinkling system was found operational condition.

It was found that 01 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

Separate energy meter [or consumption of electricity used in water sprinkling and water
meter for measurement of quantity of water consumption was found installed.

Wind breaking wall of 12 feet height was not found construcied in the industry premises.
which is showing violation of condition imposed in CTO. Partially open metal sheel
Barricading of approximate 10 fect height wind breaking wall was found eswablish in all
direction of industry, which is showing violation of condition imposed in CTO.

LT . . A - P
LT g ke ST e T
; . e e e e e T T e
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-PI‘OPZI- frc;;é);“ }:asdnot lound developed in the industry as per office memorandum
issued by B vide dated 27.02.2020. Metallic v '

. ' 02.2020. oad was not found cons insi
the premises of industry. irueted fnside
DG set of capacity 625 KVA was found establish in industry premises. The height of the
Stack ‘atlachcd at the exhaust of the DG set was not found to be as per the standards
Prescnlbcd by the Board for the control of gascous emissions generated from the DG set
in the industry.
lhe Industry has not submitted compliance report of conditions imposed in CTO (Air and

I afere of . . § arpapa b .

Water) dated 11.07.2022 issued by SPCB. The CTQ is valid up to dated 31.07.2026. The
stone crusher is not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Atr Pollution Act, 1981 {as amended).

4.2. Recommendations:

I~

[t is recommended to revoke the granted CTO and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Contrel of Pollution) Act.
1981 (as amended).

It is also rccommended to impose cnyironmental compensation in compliance with the
instructions of Ilon'ble National Green Tribunal, New Delhi. for the violation period on
the industry.

5.1. M/s 8.U. Enterprises, Village-Bhagautidei, Bhagwat, Chunar, Mirzapur.

a)

d)

The said indusiry is informed lo be eslablished at Village-Bhagautidei, Post-
Patihatta,Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur., The Geo-coordinates of
the industry is 25.050491 -latitude and 82.98684-longitude.

Stone Crusher was found in non-operational condition. Plant and machinery including
conveyor belts was found damaged condition, which showing non-operational condition
of the industry.

Stone Crusher has not obtained valid CTO from SPCB in present.

The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall), conveyor belts and ends of conveyor belis were not

found fully covered.

e¢) A telescopic suit was found not installed al the ends ol the conveyor belts. Proper water

sprinkling system was not found installed to control fugitive dust emission in the industry

- K % / Page 9 of 40
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Separate energy meter for consumption of electricily used in water sprinkling and

electromagnetic flow meter (water meter) for measurement of quantity

. . of water
consumplion were not found installed.

Wind breaking wall of 12 feet height was not found constructed in the indusiry premises
F’ropcr grc?n bgll .was not found developed in the industry as per office memorandum
issued b): SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

F.he 1.ndustry 1s not instalied proper air pollution control systems, whichis showing
violation ol the prescribed guideline.

5.2. Recommendations:

A.

B.

UPPCB shall issuing the following time being direction up to 03 months to the industry-

a. Industry shall operate the plant and machinery afler obtaining valid CTO from SPCB
under provision of the Air (Prevention and Control of Pollution) Act, 1981 (as
amended).

b. Industry shall installed adequate air pollution control devices as per prescribed
guideline before running the plant.

In case of violation of consent conditions and above issued directions, SPCB shall initiate
aciion against the industry and issue closure order under section-31A of the Air
(Prevention and Control of Pollution) Act, 1981 (as amended).

6.1. M/s Uma Stone Works,Sonpur, Bhagwat, Ahraura, Chunar, Mirzapur.

a)

b)

The said industry is informed to be established at Arazi No. 140, 57Ka, Village-Sonpur.
Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of the industry
is 25.050352-latitude and 83.003873-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher, secondary jaw crusher, Conveyer belt and Vibrating Screen
(water fall) were found partially covered and end of conveyor belts were found partially
covered.

My e g
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d) A telescopic suit was found not installed at the ends ol the conveyor belts. 01 no. of water

sprinkler was found installed only at jaw crushers and one conveyor belt. Water sprinklers
are installed at bricks barricading situated in west direction, Water sprinklers were nol

@ - - - &:3{: Page 10 of 40
- i .



L]
S

h)

h))

k)

6.2,

b)

278

_&’““i lzstallcd a V‘bf'a“_“-g sereen. Thus, adequale water sprinkling system was not found
mstatied 10 cont ol fugilive dust emission in the industry and partially installed water
sprinkling system was found operational condition. )

It was found that 01 no. -ofanli smog gun is being used to control dust emission venerated
by vehicular movement in the industry premiscs. i
Separale cnergy meter for consumption of electricity used in water sprinkling and
electromagnctic flow mcter y e of
g v ometer (water meter) for measurement of quantity of water
consumption were not found installed.
W‘Il-‘ld breaking wall of 12 feet height was not found constructed in the industry premises
wl-nch is showing violation of condition imposed in CTO.Approximate 08 feet height of
bn.cks barricading as wind breaking wall is established in west direction and 03 fect
height of barricading in north direction. Partially open metal sheet barricading of
approximate 08 [eethcight as wind breaking wall was found established in south direction
of industry, which is showing violation of condition imposed in CTO.

Proper grecn belt was not found developed in the industry as per office memorandum
issued by SPCE vide dated 27.02.2020. Metallic road was nol found constructed inside
the premises of industry.

DG set of capacily 320 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 06.02.2020 issucd by SPCB. The CTO is valid up to dated 31.07.2024. The
stone crusher is not complying conditions imposed in CTQO.

The industry is being operated without installation of proper air pollution control systems
which is showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

Recommendations:

It is recommended to revoke the CTO granied and issuing ol closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
1981 (as amended}.

It is also recommended (o impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Dethi. for the violation period on
the industry. .

% r""( P M
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=

a)

b)

c)

d)

g)

279

at, Ahraura, Chunar, Mirzapur.

The said i 'y 1S infor i
said industry is informed o be established at Arazi No. 131, Village

Pargana-Bhagwat, Tchsil-Chunar District-Mirzapur. The G -d' o oo
Pargana- - . D -MiZapur. The Geo-coordinates mdustr
15 25.053033-1atitude and 83.001391-longitude 7 the Industry
Slcjne C.rushcr was found in operational condition. Stone grits are produced by
referred industry using boulders. > e
The plants and machinery of the industry such

the > and as primary jaw crusher, secondary jaw
crusher. \fihralmg screens (water

‘ ‘ (all) and ends of conveyor belts were found partially
uncovered.Ends ol conveyor belts were not found covered.

c"
o ks
" 3
e

T
e A R

A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed oniy at jaw crushers and one conveyor belt. Water sprinklers
arc not installed at barricading as wind breaking wall. Thus, adequate water sprinkling
system was not found installed to control fugitive dust emission in the industry and
partially installed water sprinkling system was found operational condition.

It was found that 02 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

Separate energy meler for consumption of electricity used in water sprinkling was not
found installed. Water meterfor measurement of quantity of water consumption was
found installed.

Wind breaking wall of 12 feet height was not found constructed in the industry premises.
which is showing violation of condition imposed in CTO. Partially open metal sheet
barricading of approximate §.5feet height as wind breaking wall was found established in
east, north and south dircction of industry. No Barricading was found in west dircction of
the industry. Thus, Barricading as wind breaking wall is not suitable as per condition

imposed in CTQ.

h) Partially plantation has been done in premises ol industey as green belt devolving activity.

but Proper green belt was not [ound developed in the industry as per office memorandum

@B L - e
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issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

DG set of capacity 500 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG sct was not found to be as per the standards
preseribed by the Board for the control of gascous emissions generated from the DG set
in the industry.

The Industry has not submilted compliance report of conditions imposed in CTO(Air and
Water) dated 17.08.2022 issued by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO.

The industry is being operaled without installation of proper air pollution control systems

whichis showing violation ol the provisions contained in the Prevention and Control of
Awr Pollution Act. 1981 (as amended).

7.2. Recommendations:

a)

(&)

It ts recommended to revoke the granted CTO and issuing of closure order against the

said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
{981 (as amended).

It ts also recommended 1o impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Dethi, for the violation period on
the mdustry.

8.1. M/s Raj Associate Crusher Plant, Sonpur, Bhagwat, Chunar, Mirzapur.

a)

¢}

d)

e)

The said industry is informed to be established at Arazi No. 144, Village-Sonpur.
Pargana-Bhagwat, Tehsil-Chunar, Districi-Mirzapur. The Geo-coordinates of the industry
is 25.048500-latitude and 82.002103-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using houlders.

The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) were found covered with metal sheet. Ends of
conveyor belts were not {found {ully covered.

A tefescopic suit was found not installed at the ends of the conveyor belis. 01 no. of water
sprinkler was found instalted only at jaw crushers and all conveyor belts, Water sprinklers
are not nstalled at barricading. Thuos, adequate water sprinkling system was not found
installed to control fugitive dost enission in the industey and partisfly installed water
sprinkling system was found operational condition,

ftwas [ound that 02 no. of antt smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.
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1) .‘?eparate cnergy meter for consumption of clectricity used in water sprinkling was not
lound installed. Water meter for measurement of quantity of water consumption was
found installed.

8} Wind breaking wall of 12 feet height was not found constructed in the industry premises.-
which is showing violation of condition imposed in CTO.Partially barricading of
approximate 10 feel height as wind breaking wall was found established in west, north
and south direction of indusiry. Barricading is not established in east direction.
Thus.Wind breaking wall was not found suitable as per condition imposed in CTO.

hy Proper green belt was not found developed in the industry as per office memora-ndt‘lm
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i) DG set was found establish in industry premises. The height of the Stack attached at the
exhaust of the DG set was not found as per the standards prescribed by the Board for the
control of gaseous emissions generated from the DG set in the industry.

i) The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 27.07.2022 issued by $PCB. The CTO is valid up to dated 31 .07.2025. The
stone crusher is not complying conditions imposed in CTO.

k) The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

8.2. Recommendations:

a) In view of the above observations found during site visit. it is recommended to revoke the
CTO granted and issuing of closure order against the said industry under Section-3 1A of
the Air (Prevemion and Control of Pollution) Act, 1981 (as amended).

b) In view of the above observations found during site visit. it is also recommended to
imposc environmental compensation in compliance with the instructions of Hon'ble
National Green Tribunal, New Dethi, for the violation period on the industry.

9.1.M/s Raj Laxmi Enterprises, Sonpur, Bhagwat, Chunar, Mirzapur.

a} The said indusiry is informed to be established at Arazi No. 57Ta, 57TMi. 7, Village-

Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-~coordinates of the
industry 1s 25.055390-latitude and 82.998795-longitude.

b) Stone Crusher was found in operational condition. Stone grits arc produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondarv Jaw
crusher. vibrating screens (waterfall) and ends of copveyor belts were not found fully

&/ % (/Z;’;‘ &:‘%‘ Page 14 of 40
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covered. Conveyer bell was found partially covered. Pri mary jaw crusher, Secondary jaw
crusher and Vibrating screens (waterfafl) were found partially covered and end of
conveyor belts were not found covered.

d} A telescapic suit was found not installed at the ends of the conveyor belts. Proper water
sprinkling system was not found installed to control fugitive dust cmission in the industr,
and partiafly installed water sprinkling system was found non-operational condition.
Separate energy meler for consumption of electricity used in waler sprinkling was not
found installed. Water meter for measurement of quantity of water consumption was
found installed.

) Wind breaking wall was not found constructed in the industry premiscs as per guideline.

Proper green belt was not found developed in the industry as per office memorandum

issucd by SPCB vide daled 27.02.2020. Metallic road was not found constructed inside

the premises of industry.

h) DG set of capacity 620 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions gencrated from the DG set
in the industry.

i} The Industry has not submitted compliance report of conditions imposed in CTO {Air and
Water) dated 27.07.2021 issued by SPCB. The CTO is valid up to daled 31.07.2026. The
stone crusher is not complying conditions imposed in CTO.

i) The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Conirol of
Air Pollution Act. 1981 (as amended).

L
—

L
o

9.2. Recommendations:

a) 1t is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section=31A ol the Air (Prevention and Control of Pollutton) Act
1981 (as amended).

by I is also recommended o impose envirommental compensation in compliance with the

mstructions of [on'ble National Green: Fribunal, Neww Delhi, Fe the violation period on
the industry

10.1. M/s R.K. Construction Compainy, Sonpur, Bhagwat, Chunar, Mirzapur.

a) The said industry s informed W be established at Arazi Na. 57, Area-1.0120 Hectare.
Village-Sonpur, Post-Patibatta, Tehsit-Chunar, Distriet-Mirzapur. The Geo-coordinates ol
the industry is 25053985 latitude and 83.002484-longitude.

@& ¢
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Song Crusher was [ i rat it

¢ U her was Tound in operational condition. Stone grits are produced by the
referred industey using boulders, ) o
Fhe plants and machinery of the industey such as primary jaw crusher secondary jaw

NPT T st ey [PEYT. it enre
crusher, vibrating screens (waterfall). convevor belts were found covered Inds of

convevor belts were found covered.

B s ——

A teleseapie suit was found not installed at the ends of the conveyor helts. 01 no. of water
sprinkler was tound installed at jaw crushers and all conveyor belts. Water sprinkiers are
installed at barricading.

Fuwas Tound that 01 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the indusiry premises.

Separate encrgy meter for consumption of electricity used i water sprinkling and Water
meter for measurement of quantity ol water consumption was found situated.

Wind breaking wall of 12 feet height was found constructed in the industry premises.
which is showing compliance of condition imposed in CTO.Partially open metal sheel
barricading of approximate 12 feet height as wind breaking wall was found established in
gast. west and north direction of industry, which is showing compliance of conditton
imposed in CTO.

hy Partally plantation has been done in premises of mdustry as green beli devolving activaby,
- l . 13 -

hut Proper geen belt was not found developed i the industy as per oftice memerandum
issued by SPCT vide dated 27.02.2020. I spite of Metallic road. conerete mix coal tar
road was Jound constructed inside the premises of wmdustey.

DG set having capacity of 625 KVA was Tound estabhish in mdustry premises. The height
of the Stack attached at the exhaust of te DG sel was nol Towd 1o be as per the standards

prescribed by the Bomd for the control ol gascous emissions generated from the DG set
in the industry,

@ ML B
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e Industry has notsubmitied compliance report of conditions impased in CT0 Ay
Waiery dated 09.06.2022 issued by SPCB. The CTO is valid up to dated 31.07 2027 (e
stong crusher s baing partally complyconditions imposed in CTO),

aiic)

2. Recommendations:

AL Ay T —y : - - . .
AL UPPOR shall issuing the following time being direction up to 03 months to the industry-

. Industiey shaif compiy all conditions mposed in CTO issued on dated 09.06.2022.
b industny shall insalled wlescopic suit st the ends of the conveyor hells,
¢. Indusiry must comply direetion issued by lonorable NGT, New Dethi in OA no
22020
B. I case of violation of consent condittons and above issucd directions, SPCB shall initiate
action against the industry under section-31A of the Air (Prevention and Control of
Paliationy Act. 1981 (as amended).

I1.1. M/s Maa Shitala Stone (Stone Crusher Unit), Village-Sonpur, Bhagwat,
Chunar. Mirzapur.

1) The said industey is inlormed to be cstablished at Arazi Noi39 Mi. 138 Mi. 135/2vh and
137, Area-1.140. Village-Sonpur. Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur
The Geo-coordinates of the industry is 25.051633-latitude and 83.002939-longimude.

by Stone Crusher was found in operational condition. Stone grits are produced by the
referred industes using boulders.

¢} The plants and machinery of the industry such as primary jaw crusher. secondary jaw
crusher. vibrating screens (waterfall). conveyor belts and ends of conveyor bells were not
found fully covered. Vibrating screens {waterfall) and conveyor belts was found partially
covered. Primary jaw crusher and secondary jaw crusher were found uncovered and end
ol convevor belts were also not found covered.

d) A telescopic suilt was lound nol mstalled at the ends of the conveyor belts. Proper water
sprinkling system was not found installed to conrol [ugitive dust emission in the industry
and partially mstalled water sprinkling system was found non-opuerational condition.

e} Scparate enerpy meter lor consumption ol elecuicity used in water sprinkling and
clectromagoctic Now mcter (water meter) Tor measurement of  quantity. of water
consumpuion were nol tound inestalled.

1} Wind breaking wall ol 12 feet height was not ound constructed in the indusiry premises,
which is showing violation ol condition impesed in CTO.Wind breaking wall was not

found established in the industrypremises in cast and south direction, which is showing
violation of condition imposed in C1'0), -7

o) - ‘é‘“g\ Page 17 of 40
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Proper green belt was not found developed in the industry as per office
ssued by SPOB vide dated 27.02.202 -
the prenases ol industey.

memorandum
0. Metallic road was not found constructed inside

DG set having capacity of 500 K VA was found establish in industry premises. The height
of the Stack attached at the exbaust of the DG st was nol Tound o he as per the standards

preseribed by the Board for the control of gascous cmissions generated from the DG set
in the industey .

he Industry has not submitied compliance report of conditions imposed in ¢ TO(Ar and
W ater) dated 0F.08.2022 issued by SPCB. The CTO is valid up to dated 31.07.2026 The
stone erusher is not complying conditions imposed in CT0,

The industry is being operated without instatlation of proper air pollution control <y Jems

whichis showing violation of the provisions contained in the Prevention and Conirol ni
Atr Pollution Act. 1981 (as amended).

Recommendations:

[t ix recommended to revoke the granted CTO and issuing of closure order agatnst the
said industry under Section-31A of the Air (Prevention and Control of Pollutions \ct.
1981 (as amended).

It is also recommended to impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi. for the violation period vn
the industry.

AM/s PBR Infratech Private Limited (Unit-4), Sonpur, Bhagwat, Chunar,
Mirzapur.

I'he said industry is informed to be established al Arazi No. 1353Mi. Area-1.2008 Hevtare,
Village-Sonpur.  Pargana-Bhagwat. Tehsil-Chunar,  Districe-Mirzapur.  The
courdinates of the industry is 25.05311 | -latitude and 83.004472-longitude.

Stome Crusher was found in operational condition. Steme grits are produced by the
referred industry using boulders.

Q-

he plants and machinery of the industry such as primary jaw crusher, secondary 1an
crusher. vibrating screens (waterfall) and ends of conveyvor belts were found partialiy
covered.

i

A telescopic st was townd o instadled an the ends ol the conveyor belts. (H No. ol

water sprinkler was found mstallbed only at juw crusher and at 02 conveyer belts. Water

sprinklers are not installed at barticading situated in north direction, Thus, adeguate water
@éﬁ/ c )

("‘ = . RN %«J}‘ Page 18 of 40




f

hi

K)

12.2.

a)

b)

i3.1.

286

sprinkling system was not found installed (o control fugitive dust emission in the industry

mstalled water sprinkling system was found non- operational condition.

- .
It was found that 02 Nos. of ang smog pun is being used to control dust emission
generated by vehicular mavement in the industry Premises,

and pmlldll

Separate energy meter [or consumption of electricity used in water sprinkling and
clectromagnetic flow  micler (water meler) lor measurement of gquantity ol waler
consumplion weee not found installed.

Wind breaking wall of 12 [eet height was not found constructed in the industry premises.
which is showing vielation of condition imposed in CTO.Partially open metal shev
barricading ol 08 feel height was found established in north direction only and No

barricading situated in the rest direction.

Thus. Wind breaking wall was not tound
sttuated as per guideline. which shows violation ol consent conditions.

Proper areen belt was not found developed in the industry as per olfice memorandum
issued by SPCB vide dated 27.02.2020. Metallic voad was not found constructed inside
the premises of industry.

DG set having capacity of 500 KVA was found establish in industry premises. The height
of the Stack attached at the exhaust of the DG set was not found 1o be as per the standards
preseribed by the Board for the control ol gaseous emissions generated from the DG set
in the industry.

Fhe Industry has not submitted compliance report of conditions imposed i CTO(A1r and
Water) dated 26.05.2022 issued by SPCB. The CTO is valid up to dated 31.07.2027. The
stone crusher is nol complying conditions imposed in CTO.

I he industry is being operated without installation of proper air pollution contrel sy stems
whichis showing violation of the provisions contained in the Prevention and Control or
Air Pollution Act. 1981 tas amended).

Recommendations:

It is recommended o revoke the CTO granted and issuing of closure order agamst the
sind andustry under Section-31A of the Air (Prevention and Control ot Pollution} et
1981 (as amended)

IUis also recammended 1o mpose environmental compensation in complianee with the

mstructions of |lon'ble Nanonal Green Tribunal, New Delhi. Tor the violation period on
the industry.

M/s SatyaNarain Singh Censtruction Privaie Limited Formerly Name /s

PBR Infratech Pvi. Ltd (Stone Crusher Unit-3), Sonpur, Bhagwat, Chanar,
Mirzapur. S

( R & ‘L,
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a} The sad ndustry is informed 10 be established at Arazi No. l40M1, Area-1.265 Hectare
Village-Sonpur.  Pargana-Bhagwat.  Tehsil-Chunar., Dhstrict-Mirzapur.  The (icn:
coordinates of the industry is 25.0502576-latitude and 81.0029063-longitude.

by Stone Crusher was found 0 operational condition, Stone grits are praduced by the
refereed industry using boulders. )

¢} The plants and machiners ol the industry such as primary jaw crusher. sccondary jaw
crusher and vibrating sereens (walertall) were not found fully covered.fonds of cr_mvéyor

belts were not found fully covered. One conveyer bell vut of three was Tound uncovered.

dv A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was lound installed only al jaw crushers and two converor belt. Water
sprinklers are not installed at barricading sitvated in east direction. Water sprinklers were
not found installed at vibrating screen. Thus. adequate water sprinkling system was not
found installed 10 control fugitive dust emission in the industry and partially installed
water sprinkling system was found operational condition.

It was found that 02 no. of anti smog gun is being used to control dust emission generated

L

by vehicular movement in the industry premiscs.
fy Scparate energy meter for consumption of clectricity used in water sprinkling was not
found installed. Water meter to measurement ol quantity of water consumption was tound
nstailed.
Wind breaking wall of 12 feet height was not found constructed in the industey premoses.

o

which iy showing violation of condition imposed in CTO.Partially  barricading ot
approximate 10 feet height as wind breaking wall was found established in east. west and
south direction of industry. which is showing vielation ol condition immposed in U 10

¥ . . . . . . Ay
iy Proper preen bedl was not Jound develuped in the industry as per office memorandum

msted hy SPOB vide dated 27,02 2020, Metallic road was not found constructed inside
the premises ol industry. ‘

CANTS T
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DG set having capacity of 580 KVA was found ¢
crihe Stack attached at the exhaust of the
prescribed by the Board for the

i the industey

stablish in industry premises. The height
DG set was not found to be as per the standards
cantrol of gascous emissions generated from the DG set

Phe Industry has not submitted compliznee report of conditions imposed in CTO(Ar and
Water) dated 28052022 issued by SPCBL The CTO is valid up 1o dated 31.07.2026. The
stone crusher is not camplying conditions imposed in C 10,

Phe industey is being operated without installation of proper air pollution control systems
whichis showmg violation of the provisions contained in the Prevention and Control of
A Pollution Act 1981 (as amended).

Recommendations:

[t s recommended 1o revoke the CTO granted and issuing of closure order against the
satd industny under Section-31A of the Air (Prevention and Control of Pollution) Act.
1981 (as amended),

It is alse recommended to impose environmental compensation in compliance witk the
instructions of Hon'ble National Green Tribunal, New Delhi. for the violation period o
the industry.

/s Ashirwad Stone (Ex NAme M/s Ashirwasd Stone Works), Bhgautidei.
Patiharta, Chunar, Mirzapur.

The said industry is informed to be established at Village-Bhagaudei Post-Patihatta.
Pargana-Bhagwat. Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of the industrs
is 2504811 6-fatitude and 82.97978[-longitude.

Sone Crusher was tound in operational condition. Stone arits arc produced by the
referred industry using boulders. .
The plants and machinery of the industry such as primary jaw crusher. isc:condar} ._m‘u
crusher, vibrating screens {(waterfall) and ends of convevor belts were found partialiy

uncovered. Conveyor belts were found covered.

e T 3 o, ol water
A telescome Lt v lound not mstatled e the ends of the conveyor belis. L

. sher LR TIG wmhklers are wstalted at
sprinhler was Tound ietidled only at g ciushers Water s

i alle atine sereen sid conveyor
barricading. Waer spamhlers sere found mstalled ar vibratig sered

‘ installe ontrol Mugitve
betts. 1hus, adequate watet sprinhling systenn was not Jound instatled to contre gitiv
Hng sysiem wis tounxd

dusl emission in the industry and partially mstalled water sprink
operational condition.
i‘/\ﬁ - - o -
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tt was Tound that ant s i i

. it smag ' ; o ‘ IS5
o : MOg gun o rain gun is not being used to control dust emission
senerated by ‘v-chmu!ar maovement in the industry premises. which shows violation of the
consent condilions.

) Separate energy meler for consumption of clectricity used in waler sprinkiing and
Clccll‘mnagncuc low meter (waler meter} for measurement ol quanlity of water
consumption were not found instalied,

)

Wind breaking wall ol 12 feet height was not found constructed in the industry premises.
which s showig violation of condition imposed i CTO. Partially  barricading of
approximate Ffeet height as wind breaking wall was found established in east. west and
south direction of industry. No barricading was found established in north direction.

Vhus, Barricading as wind breaking wall situated in the industry premises is not suitable
as per guideline or condition imposed in CTO.

i Proper green belt was not found developed in the industry as per olfice memorandum

issued by SPCB vide dated 27.02.2020. Metallic road was not lound constructed inside
the premises of industry.

it DG set of capacity 180 KVA was found establish in industry premises. The height ol the
Stack attached at the exhaust of the DG sel was not found to be as per the standards
prescribed by the Board for the contral of gaseous emissions generated from the DG ~e
in the industry.

iy The Industey has not submitted compliance report of conditions imposed i CTO(AIr and
Water) dated 17.12.2020 issued by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO.

ky

The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Controt of
Arr Pollution Act. 1981 (as amended).

14.2. Recommenduations:

a fUes recomimended o revoke the CTO granted and assuing of closure ocder against the
Suld mdustey under Secuon-3A ol the Aie (Prevention and Contrel of Pollugiony Act
FURT (uy winetided).

by I abo recommended o mpose environmental compensation e complianee with the

wistructions of lon'ble National Green Inbunal, New Delhi, for the violation period on
the industy

15.1.  M/s Elite Stones, Village- Bhapgautidei, Chunar, Mirzapur.
@) The suid indusiey s informed W be established at Arazi Noo 601, 305, Village-

Bhagautidei. Post-Patihatia, [ ehsil-Chunae. Distriet-Mirzapur, The Geo-coordinates of the
industry iy 25.057365-latitude and 82,993435-longitude,

A L BER'G
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h) bli‘mt‘ Crusher was found in operational condition. Stone grits arc produced by he
referred industry using boulders. -

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher. vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher. secondary jaw crusher, Conveyer belt and Vibrating Screen
(water fall) were found partially uncovered and end of conveyor belts were also not found

covered.

d) A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers and conveyor belts. Water sprinklers
are not installed at barricading. Water sprinklers were not found installed at vibrating
screen. Thus, adequate water sprinkling system was not found installed to control fugitive
dust cmission in the industry and partially installed water sprinkling system was found
operational condition.

¢) It was found that anti smog gun is not being used to controi dust emission generated by
vehicular movement in Lhe industry premises, which shows violation of consent
conditions.

f) Scparate cnergy meter for consumption of cleciricity used in water sprinkling and
elcciromagnetic flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

g} Wind breaking wall of 12 [eet height was not found constructed in the industry premises.
which is showing violation of condition imposed in CTO.Partially barricading of
approximate 09 leet height as wind breaking wall was found established in cast.In south
direction. no barricading is situated and barricading is being constructed in north, west
direction. Thus, Barricading as wind breaking wall situated in the industry premises 1s not
suitable as per guidehine or condition imposed in CTO.

hy Proper green belt was not (oumd developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Mewallic road was, not [ound constructed nside

- . RV ]
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v DG set of capacity 380 KVA was found establish in industry premises. The height of the
Slack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the mduostry,

1} The Industry has not submiticd compliance report of conditions imposed in CTO(Air and
Water) dated 22.08.2022 issucd by SPCB. The CTQ is vaiid up to dated 31.07.2023. The
stone crusher is not complying conditions imposed in ('TQO.

k) The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

I5.2. Recommendations:

)\ is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
1981 (as amended).

b) It is also recommended to impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the ndustry.

16.1. M/s Ganga SagarSingh (Stome Crusher), Village-Bhagautidei, Chunar,
Mirzapar.

a) The said industry is informed to be established at Arazi No. 731 Mi, Village-Bhagautidel.
Post-Patihatta, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates
of the industry is 25.05734-latitude and 82.99646-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher, secondary jaw crusher was found not covered. Conveyer
belt and Vibrating Sereen (water fall) were found partially covered.

dy A telescopic suit was Tound not instatled at the ends of the conveyor belts, Water

sprinkler was oot found installed at jaw crushers and conveyar belts. Water sprinklers are
not installed at metal sheet barricading sitwated in north direction. Water sprinklers were

r!ul luu_nd installed at vibrating screen. ‘Fhus, adequate water sprinkling system was not
found ms‘tiallcd o control Tugitive dust emission in the industry and partially installed
water sprinkling sysiem was found operational condition.

— - 27
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Hwas tound that 02 no. of anti smo
by vehicular movement in the indu
Separale energy meter {or

electromagnetic flow  meter

¢ gun is being used o control dusi emission generatud
sty premises.
consumption of electricity used in water sprinkling and

et - . " (water meter) for measurement of quantity of water
consumption were not found installed.

Wind breaking wall of 12 (¢ : -
aking wall of 12 leet height was not found constructed in the industry premises,

which is showing violation of condition mposed in CTO.Partially barricading of
ai_wpm?(imatc 8.3 feet hewght as wind breaking wall was found established in north
direction ol industry. Thus. Barricading as wind breaking wall situated in the industry
premiscs is not suitable as per guideline or condition imposed in CTO.
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h) Proper green belt was not fonnd developed in the industry as per office memorandum

issued by SPCB vide dated 27.02.2020. Metallic road was not found construcied inside
the premises ol industry.

i) DG set of capacity 625 KVA was found establish in industry premises. The height'of the

Stack attached at the exhaust of the DG sct was not found to be as per the standards

prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

3} The Industry has not submitied compliance report of conditions imposed in CTO(AIr and

Water) daied 11.02.2021 issucd by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO.

k) The industry is being operated without instatlation of proper air poltution control systems

whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act. 1981 (as amended).

') Two plants and machineries at same dug were found in Industry premises. The Crushing

capacity of one is informed 150 TPH and other is 200 'TP1L CTO has been issued
industry for production ol stone grits @@12500 Ton/Ycar. 1t is showing viokuion of
Consent conditions.

16.2. Recommendations:

4) 1t is recommended Lo revoke the CTO granted and issuing ol closure order agains the

said industry under Section-31A of the Air (Prevention and Controt of Pollution) Act,
1981 {(us amended).
b)

It is also recommended 10 impose environntentad campensation in compliance with the

instructions of Hon'hle National Green Y ribunal. New Delhi. for the violation period on
the industry. - )

s
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i7.L. M/s Nilima Singh (Lx. Name M/s MaaVindhyavasini Stone Works), Village-
Bhagautidei, Chunar, Mirzapur. ' )
a)

The said industry is infor dahlic Lo .

; Dl),d‘ r'nduslry Is informed m.l.jc e'.‘s[dhhbh(!d al Arazi No. |84, Village-Bhagautidei,
0sl- f-u1haua.Pargana-Bhagwal, Fehsil-Chunar, District-Mirzapur. The Geo-coordinates

of the ndustry is 25 04731 3-latitude and 82.979409-tongitude.

b) The Industry was found opcrational condition. Stone grils are produced by the referred
industry using boulders.

¢) The plants and machinery of the industry such as Primary jaw crusher. secondary jaw

crusher and Conveyer belt were lound covered and Vibrating Screen (water fall) were
found covered.

d) A telescopic suit was found not installed at the ends of the conveyor belis. 01 no. of water

sprinkler was found installed at jaw crushers and all conveyor belts. Water sprinklers arc
installed at barricading situated in south direction. Water sprinkling system was found
operational condition.

it was found that 02 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

f) Separatc energy wmeter for consumption of electricity used in water sprinkling and
electromagnetic Mow meter (water imeter) for measurement of quantity of water
consumption were not found installed.

g)

Wind breaking wall of 12 feet height was not found constructed in the industry premises.
which is showing violation of condition imposed in CTO.Partially barricading of
approximate 10 fect height as wind breaking wall was found cstablished in all directions

of industry except north dircction. In the north direction, barricading of other stone
crusher after way/link road was situated.

h) Proper green heh was not found developed in the industry as per ollice memorandum
issued by SPCI vide dated 27.02.2020. Metallic road was not found constructed inside

the premises of industry-—
> '“ : ﬁ.& Page 26 of 40




294

DG set of capacity 250 KV : ol
pacity 250 KVA was found establish in mdustry premises. The height of the

Sta 1 i e > o
vk altached at the exhaust of the DG set was found 1o be as per the standards

prescrn_bed by the Board for the control of gaseous emissions generated from the DG set
m the industry, ‘
1 The conditional CTO has issued 1o the industry vide online letter daled 15.06.2023. The

C 1l O is valid up 10 dated 31.07.2027. Compliance report 1S to submit by the industry
within 03 manths. J

17.2. Recommendations:

A. UPPCDB shall issuing the following time being direction up to 03 months to the industry-

a. Industry shall comply all conditions imposed in CTO issued on dated 15.06.2023.

b. Industry shall installed telescopic suit at the ends of the conveyor belts. Separate eneryy
meter for consumption of electricily used in water sprinkling and electromagnetic How
meter (water meter) for measurement of quantity ol water consumption before running
the plant.

c. Industry must comply direction issued by Honorable NGT, New Delhi in OA no
521/2022.

B. In case of violation of consent conditions and above issued directions, SPCB shall initiate
action against the indusiry under section-31A of the Air (Prevention and Control of
Poliution) Act. 1981 (as amended).

18.1. M/s RajeshBhai Patel, Viliage- Bhagautidei, Bhagwawt, Chunar, Mirzapur.

a) The said industry is informed to be cstablished at Arazi No. 180/2, Village-Bhagautidei.
Post-Patihatta,Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur, The Geo-coordinates
of the industry is 25.044763-latitude and 82.974697-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher. vibrating screens (waterfall) and ends of conveyor belis were not found tully
covered. Primary jaw crusher, sccondary jaw crushers were found partially covered.
Conveyer belt und Vibrating Screen (water fall) were found partially covered and end of
convevor bells were also not found covered.

dy A telescapic sunt was found not installed al the ends of the conveyor belts. 01 no. of water
sprinkler was found instabled anty at yaw crushers and one conveyar belt. Water sprinklers
are instalicd at barricading situated in west direction. Waler sprinklers were not found
installed au ends of conveyar bells and all dircetions exceptwest direction. Thus, adequate
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water sprinkhing system was not found installed to control fugitive dust emission in the
mdustry and partially installed water sprinkling system was found operational condition.

¢y Itwax found that 01 no. ol anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises. Rain gun or water tanker mounted
sprinklers is not being used.

f) Scparate energy meter for consumption of clectricity used in waler sprinkling and
clectromagnetic flow  meter (water meter) for measurement of quantity of water
consumption were not lound instatled.

¢} Wind breaking wall of 12 (eet height was not found construcled in the industry premiscs.
which ix showing vielation of condition imposed in CTO.Partially open metal sheet
barricading of approximale approx. 10 fcetheight as wind breaking wall was found

established in west and north dicections of industry. which is showing violation of
condition unposed in CTO. .

hy Proper areen belt was not found developed in the industry as per office memorandum
issued by SPCR vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i) DG set of capacity 500 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated {rom the DG set
in the industry.

1) The Industry has not submitted compliance report af conditions imposed in CTO(AIr and
Water) dated 14.10.2020 issued by SPCB. The CTO is valid up to dated 31.07.2025. Ihe
stone crusher is not complying conditions imposed in CTO.

k) Fhe industry is being operated withoul installation of proper air pollution control systems

whichis showing violution ol the provisions contained in the Prevention and Control of
Alr Poliution Act. 1981 (as amended).

18.2. Recommendations:

a) s recommended Lo revoke the CHO granted and issuing ol closure order agamst the
sald ndustry under Seetion-3A ol the Air (Prevention and Control of Pollution) Act.
1981 (s amended)

b) It as abso recommended 10 impose envirommenta campensation in compliance with the

nstructions of Hon'ble National Green Dribuial, New Dethi, for the violation period on
the indusiry.

-
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19.1. M/s Raju Stone Product, Village-Bhagautidei, Bhagwat, Chunar, Mirzapur-.

ai The said i v ois  informe > octabli ; e
' o d) industry is informed to be cstablished at Village-Bhagautidei, Post-
au?maua,l argana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of

the indusiry is 25.058795-latitude and 82.997373-longitude.

b) Stone Crusher was found in non-operational condition. Plant and machinery including
conveyar belts was found damaged condition, which showing non-operational condition
of the industry,

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibwating screens (waterfall) and end ends of conveyor belts were not found fully

covered.

T W T

d) A telescopic suit was found not installed at the ends of the conveyor belts. Water
sprinkler was found installed at jaw crushers and conveyor belts. Water sprinklers are
installed at barricading situated in only south direction. Water sprinklers were not tound
installed at vibrating screen. Thus, adequate water sprinkling system was not found
instalied 1o contro!l fugitive dust emission in the industry and partially installed water
sprinkling system was found operational condition.

e) It was found that anti smog gun is not being used to conirol dust emission generated by
vehicular movement in the industry premises.

f) Separale energy meter for consumption of electricity used in water sprinkling and

clectromagnetic flow meter (water meter) for measurement of quantity of water

consumption were not found instailed.

Wind breaking wall of 12 feet height was not found constructed in the industry premises.

which is showing violation of condition imposed in CTQ.Only 10{eet height ot brick

harricading as wind breaking wall was constructed in south and cast direction.

Rarricading was not situated in all dircction except south and east. Thus, Barricading as

wind breaking wall situated in the industry premises is not suitable as per condition

imposed in 7O,

(e
—

h) Proper green belt was not found developed in the industry as per office memorandum
issucd by SPCH vide daled 27.02.2020, Metallic road was not found constructed inside
the premises of industry.

it DO oset having capacity of 500 KVA and 320 KVA wis [ound establish in industry
premises. The height of the Stack attached at the exhaust of the DG set was not found to
be as per the standards prescribed by the Board for the control of gaseous emissions
generated (rom the DG set in the industry. ’

e
e
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1) The lndusiry has not submitted ¢ ’
] Y S ampliance re fions i in €
04.07.2018 issucd by SPC e p ee ]?o.rt ofcondrlm.ns imposed in CTO dated
- 1he slone crusher is not complying conditions imposed in
CTO.
kY The lnduslr:.f I8 ‘nol having a valid ¢"TO & installation of proper air pollution control
s_f*r-lcms. \‘\’hl.(.‘h is showing vielation of the provisions contained in the Prevention and
Control of Atr Pallution Act, 1981 (as amended).
[} CTO issued vide dated 04.07.2018 1o above stone Crusher is has heen expired on dated
31T2.2022. Presently Industry has not obtained valid CTO.
m} lndustey has not obtained valid CTO from the SPCB and applied to obtain CTO. In the

light of above circumstances and due to lack of APCS. C10) would not be grant 10 the
indusin.

19.2. Recommendations:

Industry has the following direction shall issue 1o the industry-

a) Industry shall obtained valid CTO from SPCRB before running the plant.

b} Industry shall installed adequate air pollution control devices as per prescribed guideline
before running the plant.

¢) In case of violation of consent conditions. SPCB shall initiate action against the industry
under section-31A of the Air (Prevention and Control of Pollution) Act. 1981 {as
amended).

20.1. M/s Rauf Khan, Village- Bhagautidei, Chunar, Mirzapur.

a) The said industry is informed to be established at Arazi No. 180/2, Village-Bhagautide:.
Post-Patihatia. Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates
of the industry is 25.047862-latitude and 82.982354-longitude.

b) Sione Crusher was found non-operational condition during visil, but it seems to be near
about condition that plant is being run. Stone grits are produced by the referred industry
using boulders.

¢) The planis and machinery of the indusiry such as primary jaw crusher, secondary jaw
crusher. vibrating screens (waterfall) and end ends of conveyor belts were not found fuiis
covered. Primary jaw crusher, secondary jaw crusher, Conveyer belt and Vibrating
Screen{water fall) were lound partially covered and end of conveyor belts were alse no
found cavered.

d) A telescopie sl wirs fod not instdled at the ends ol the conveyor belts. Proper water
sprinkiing system was not lound mstalled o contral (ugitive dust emission in the industry
and partially installed water sprinklisng system was lound non-operational condition.
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é crgy meter for consumption of electricity used i

e - y used in water
clectromagnetic flow meter (water

consumption were not found installed
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sprinkling and
meter) for measurement of quantity of water

W n_wd breaking wall of 12 feet height was not found constructed in the industr '

wh@1 l‘% showing violation of condition imposed in CTO.Partially oper; ;LIJL:T:::LSI
barricading of approximate approx. [0feet hcight as wind brcaki;1g wall wa:; I‘;ound
established in north and west directions of industry, which is showing violz\ltion of

condition imposed in CTO. . No Barricading as Wind Breaking wall found in east, west
and south direction of the industry.

g

h)

b)

a)

b)

Proper green bell was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry/

DG set of capacity 163 KVA was found establish in industry premises. The height of the
Stack amached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

The Industry has not submitied compliance report of conditions imposed in CTO(Air and
Water) dated 19.10.2022 issued by SPCB. The CTO is valid up to dated 31.07.2026.

Recommendations:

It is recommended 1o revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Contro! of Pollution) Act.
1981} (as amended).

ILis also recommended to impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi. for the violation period on
the industry.

M/s Shree Krishna Steme Crusher, Village-Bhagautidei, Bhagwat, Chunar,
Mirzapur.

The said indusiry is informed to be established at Arazi No. 183 and 188, Village-
Bhagautidei, Post-Patihatia, Pargana-Bhagwat,  ehsil-Chunar, District-Mirzapur.  The
Geo-caordinates of the industry is 25 047996-fatitude and £2.980422-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.
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ihe plants and machinery of '

i o mach hery of the industry such as primary jaw crusher. sccondary Jav

wvered. ot -f_.s reens {waterfall) and ends of conveyor belts were not found fully
- Fomary jaw crusher was found not covered. Se -

Belt and Vibraiing Screen (water fally were
helts were also not found covered.

condary jaw crusher. Conveyer
found partially covered and end of conveyor

A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of waler
sprinkler was found installed only at jaw crushers and all conveyor belts. Water sprinklers
are not installed at barricading situated in east direction. Water sprinklers were not found
installed at vibrating screen. Thus. adequate water sprinkling system was not found
instalied 1o contral fugitive dust emission in the indusiry and partially installed water
sprinkling system was found operational condition.

It was found that 01 no. of anti smog gun is being used to conirol dust emission generated
by vehicular movement in the industry premises.

Separate energy meter for consumption of cleciricity used in water sprinkling and
clectromagnetic  flow  meter (water meter) for measurement of quantity of water
consumplion were not found instatied.

Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading of
approximate approx. 8.5 feet height as wind breaking wall was found established only in
cast direction of industry. Barricading was not situated in all dircction except east. Thus.
Barricading as wind breaking wall situated in the industry premises is not suitable as per
condition imposed in CTO.

> A oree 19 1 i i jil
Proper green belt was not found developed in the indusiry as per office memorandum

issued by SPCR vide dmed 27.02.2020. Mewllic road was not found constructed inside
the premises ol industry.

DG set of capacity 320 KVA was (ound establish in industry premises. The height of the

Stack auached at the exhaust of the DG set was not found to be as per the standards
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22.1.

a)
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m ihe mdustry,
The Industry has '

P NAS N0 submitted comnplianee v i
W ater) dateg 27107 203 o pliance report of conditions i)

2] 1 d l)}’
stone crusher is not complying cond

[he mdustry is being operated with
whichis showing vigl
Air Pollution Act.

Cpeps oo of - mposed in CTO(AIr and
o B. The CTO is valid up to dated 31.07.2026. The
ons imposed in CTQ).

. out mstalfation of proper air pollution control systems
ation of the provisions contained in the Prevention and Control of
1981 (as amended).

Recommendations:

It 'IS f'ccommended lo revoke the granted CTO and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Polution) Act,
1981 (as amended).

[t 1s also recommended to impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi. for the violation period on
the industry.

M/s Riya Knterprises (Ex Name Tridev Sione), Village-Bhagautidel,
Patihatta, Bhagwat, Chunar, Mirzapur.

The said industry is informed to be established a1 Arazi No. 704 Mi, Village-Bhagautidei.
Post-Patihatta, Pargana-Bhagwat, Tehsil-Chunar. District-Mirzapur. The Geo-coordinates
of the industry is 25.061692-latitude and 82.99871 1-longitude.

Stone Crusher was found in opcrational condition. Stone grits are produced by the
referred industry using boulders.

The plants and machinery of the industry such as primary jaw crusher. secondary :ia»\
crusher, vibrating screcns (waterfall) and ends of conveyer belts were not found fuily
covered. Primary jaw crusher, sccondary jaw crusher and Vibrating Screen (water fall)
were lound partially covered and end of conveyor belts were also not found covered.

d) A ielescopic suit was found not mstalied ot the ends of the convevor belis, 81 na. of water

c)

sprinkier was Tound stalled at jaw crushers and 02 conveyor belts. Water sprinklers arc
not installed at barricading situated in west direction. Waler sprinklers were not found
installed at vibrating screen Thus, adequate water sprinkling system was not found
installed 10 control Jugitive dust emission in the industry and partially installed water
sprinkling system was (ound uperational condition.

It was found that anti smog gun is not being used to control dust emission generated by

vehieular movement in the industry premises.
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Separate energy meter {or

consumption of -
1y - clec ' use
clectromagnetic flow meep ity used

in water sprinkling and
(water

‘ meter) for measurement of iy :
N . . vantily of water
consumplion were not found installed. A

!‘ij

Wind breaking wall of 12 teel he
which s showing
approximate approx,

o ght was not Tound constructed in the industry premises.
lola‘tmn q!‘ condition imposed in CTO.Partially barricading of
10 foel height as wind breaking wall was lound established in cast.

west and north directions of mdustry.

h)

1)

1)

k)

h)

23.1.

a)

| nar which is showing noncompliance of condition
mposed in CT0O. .

T _J??, i
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Partially plantation has been done in premises of industry as green belt devolving activity.
but proper green belt was not found developed in the industry as per office memora_ndul.nm
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry. _

DG set of capacity 320 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry. -

The Industry has not submitted compliance report of conditions imposed in CTO(AIr @d
Water) dated 28.06.2022 issued by SPCB. The CTO is valid up to dated 31.07.2026. The
stone crusher is not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems

whichis showing violation of the provisions contained in the Prevention and Conurol of
Air Pollution Act, 1981 (as amended).

Recommendations:

it is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
1981 {as amended).

It is also recommended to impose environmental compensation in compliance with the

instructions ol Hon'ble National Green Tribunal, New Delhi, {or the violation periad on
the industry.

M/s New Ashtbhuja Stone, Village-Bhagautidei, Chunar, Mirzapur.

The suid industry is inlomied 10 be established at Arazi No. 688, 691, 692, 713, 714, 720,
721722, 725 and726, Village-Bhagautidei Pargana-Bhagwat, Tehsil-Chunar, District-
Mirzapur. The Geo-coordinates ol the industry s 25.060722-latitude and 82.997878-

longitude. TN )
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sione Crusher was found

ceferred mdusiry using Perational condition,
o

o o boulders, Stone grits are produced by the
¢ ol plants and <l

N i' . ] . rna(.hlﬂel‘y Oflhc ""duSuy such as nri .
crusher, vibrating scroep S (w as primary jaw

_ aterlally and ends of e
covered. Primary jaw, crusher } and ends of conveyor belts were not found fully

Sereen (water [all) were 1 secondasy jaw crusher, Conveyer Belt and Vibrating
f ¢ lound partially covered and cnd of conveyor belts were al t
ound covered. y s were also no

crusher, secondary jaw

d) A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers. Water sprinklers are not installed at
conveyor belts and vibrating screen. Thus, adequate water sprinkling system was not
found installed to control lugitive dust emission in the industry and partially installed
water sprinkling system was found operational condition.

e) It was found that anti smog gun is not being used to control dust cmission generated by
vehicular movement in the industry premises.

[) Separate energy meter for consumption of electricity used in water sprinkling and
clectromagnetic flow meter (water meter) for measurement of quantity of water
consumptiénwere not found installed.

g} Wind breaking wall was not found constructed in the industry premises as per guideline.

h) Proper green beli was not found developed in the industry as per office memorandum
issucd by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i)y DG set of capacity 400 KVA was found establish in industry premises. The height ol the
Srack attached at the exhaust of the DG sel was not found to be as per the standards
prescribed by the Board lor the conurol of gaseous emissions generated from the DG set
in the industry.

i1 ‘The Industry has not submitted compliance report of conditions imposed in CFO{Air and
Water) dated 02.08.2021 issued by SPCR. The CTO is vahd up to dated 31.07.2026. The
stone crusher is nol complying conditions imposed in CTO.

k) ‘The industry is being operated without installation of proper air pollution control systems
whichis showing violation ol the provisions contained in the Prevention and Control off
Adr Pollution Act, 1981 (as amended).

23.2. Recommendstions;

L is recommended 1o revoke the (IO granted and issuing of closure order against the
said ndustry under Scction-31A of the Air (Prevention and Conirol of Pollution) Act.
-

1981 (as amended).
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1)

g}
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M/s ShriBayj rang Stone, Village-Bhagautidei, Bhagwat, Chunar, Mirzapur.
Fhe s‘alq industry is informed to be established at Arazi No. 185. 186 & I8} Village-
F_%hagau\idei. Post-Palihaua.Pargana-Bhagwal. Tehsil-Chunar, District-Mirzapur.  The
Creo-coordinates of the ndustry is 25.048 14-latitude and 82.981082-longitudc.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

The plants and machinervthe industry such as primary jaw crusher. secondary jaw

crusher, vibrating screens (waterfall) and convevor belts were found partialiyuncovered
and end of convevor belts were found partially covered.

A 1clescopic suit was found not installed at the ends of the conveyor helts. 01 no. of water
sprinkler was found installed only at jaw crushers and conveyor belis. Water sprinklers
are not installed at barricading situated in west direction. Thus, adequate water sprinkling
system was not found instalied to control fugitve dust emission in the industry and
partially installed water sprinkling svstem was found operational condition.

It was found that 02 no. of anti smog gun is being used to control dust cmission generated
by vehicular movement in the industry premises.

Separate energy meter for consumption of electricity used in water sprinkling and
elecromagnetic  flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

Wind breaking wall of 12 feet height was not found constructed in the industry premises.

which is showing violation of condition imposed in CTQO.Partially barricading of
approximate approx. 0 feet height as wind breaking wall was found established in cast

and west directions ol industry. Barricading was not situated in north direction. Thus,

Barricading as wind breaking wall situated in the indusiry premises is not suitable as per
condition imposed in C10O.

&
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i Portially plantation has been done in premises of mdustry
hut proper pree . ; . )
proper green belt was not found developed in the industry as per office memorandum

1 ‘1 - SPC ele ey T ¥ i 1
SNV b» SPCB vide dated 27.02.2020. Mectallic road was not found constructed inside
the premises of industry

1) DG set of capacity

as green belt devolving activity,

M0 KVA was found establish in industry premiscs. The height of the

Stack attached at the exhaust of the DG sel was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

11 The Industry has not submitted compliance report of conditions imposed in CTO(Ar and
Water) dated 14.07.2022 issued by SPCB. The CTQ is valid up o dated 31.07.2027. The
stone crusher is not complying conditions imposed in CTO.

k) The indusiry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Atr Pollution Act, 1981 (as amended).

14.2. Recommendations:

a) 1t is recommended Lo revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Acl.
1981 (as amended).

Bb) It is also recommended to impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

25.1. M/s Jai MaaDurga Mixture Plant, Village-Bhagautidei, Bhagwat, Chunar,
Mirzapur.

a) The said industry is informed to be established at Arazi No. 587. 588 & 605 Mi. Village-
Bhagautidei. Post-Patihatta,Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The
Geo-coordinates of the industry is 25.056860-latitude and 82.991243-longitude.

by Stone Crusher was found in opcrational condition. Stone grits are produccd by the
referred industry using boulders.

c) The plants and machinery of the industry such as primary jaw crusher, secondary jaw

crusher. vibraling screens (waterfalt) and ends of conveyor belts were not found fully

covered. Primary jaw crusher, secondary jaw crusher and Vibrating Screen (water fall)
were found partially covered and end of conveyor belts were also not found cos ered.
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d} A telescopic suil was found not installed at the ends of the conveyor belts.01 no. of water
sprinkler was found installed only at jaw crushers and two conveyor belts. Water
sprinklers are not installed al barricading situated in west direction. Water sprinklers were
not {ound installed at vibrating screen. Thus, adequate water sprinkling system was not
found instalied to control fugitive dust emission in the industry and partially instailed
water sprinkling system was found operational condition,

¢} 1t was found that 02 no. ol anti smog gun is being used to control dust emission generated
by vehicufar movement in the industry premises.

N Sepacate energy meter for consumption of clectricity used in water sprinkling was not
found installed. Water meter for measurement ol quantity of water consumption was
found insialled.

gl Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading nf
approximate approx. 9.5 fect height as wind breaking wall was found established 10 west.
south and north directions of industry. Barricading was not situated in cast direction Thus,

Barricading as wind breaking wall situated in the industry premises is not suitable as per
candition imposed in CTO.

hi Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i) DG set of capacity 500 KVA and 63 KVA was {ound establish in industny premises |he
height of the Stack attached at the exhaust of the DG set was not found 1o be as per the

standards prescribed by the Board for the controt of gaseous emissions generated from the
DG set in the industry

1 The Industry has not submitted compliance report ol conditions imposed in CTO(A 1 any
Water) dated 14.01.2021 issued by SPCB. The CT0 is valid up to dated 3107 2023 he
stone crusher s not complying condilions imposed in C 10,

b The industry s betng operated without instatlation ot proper air pollution control SN
whiches showing violation of the provisions contained in the Prevention and Centol of
A Pollutson Act Y81 (as amended)

252, Revommendations:

I eeommended 1o revolhe e CLO granted and swsuing ob closure order aganst the
ad amdustey amda Scoton STA of the An (Prevention amd Conttol ol Poliutiony Act.
FORT oy amcraded)

by hos

A also jecammendaed 16 anpose ey onmiental campensittion i comnplinnee with the
mstructions ol Hon'ble N

_ nonal Coven Tobunal, New Delhi, for the vielation period on
the industry

’ GM‘ ((f&)‘) i - A &\:—_% Page 28 of 40

AR P I T Pt FTE P RN Ty 0 o R A A AT AL DY ¥, 10D oy et




306
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6.1 MYy Rajesh Bhai Patel (S
s atel (Stone ni il idei
| ! ( Crusher Unit), Village- Bhagautidei, Bhagwawt,
Chunar, Mirzapur. -

4) Ihe sand industry i informed (0 be established at Arazi No. 704 Mi Village-
Bhagautidel. Post-Patihatta Pargana-Bhagwawt, Tehsil-Chunar, District-Murzapur. The
Gea-coordinaies of the industry is 25,0624 35-Latitude and 82.99987 1 -longitude

D) Stone Crusher was found in operational condition. Stone prits are produced by the
relerred industry using boulders,

<)

Phe plants and machinery of the industry such as primary jaw crusher, sceondary jaw
crusher, vibrating screens (waterfall) and ends ol conveyor helis were not lound fully
covered, Primary jaw crusher. secondary Jaw crushers were found partially covered.
Vibrating Sereen (water [alf) were found partially covered and end of conveyor belts were
also not found covered.

s N Aot g

dy A telescopic suit was found not instalied at the cuds of the conveyor belts. Water

sprinkler was not found installed at jaw crushers and conveyor belts. Water sprinklers arc
hot installed at barricading situated in cast direction. Water sprinklers were not found
installed at vibrating screen. Thus. adequale waler sprinkling syslem was nol found
installed 1o control fugitive dust emission in the industry and partially installed water
sprinkling system was found operational condition.

¢y It was found that anti smog gun is not being used (O control dust emission generated by
vehicular movement in the industry premises water sprinkling system was not Tound
instalicd to control fugitive dust emission in the industry and partially instadled water
oprinkling system was found non-operational condition,

f) Scparale cnergy meter for consumption of clectricity used 1 water sprinkling and
clectromagnetic flow  meler {waler meter) for measurement ol quantity of water
consatnplion were not foumd installed.

g) Wind breaking wall of 12 feet height was not tound construeied i the mdustiy premses.
which v whowimg  viskdion of condition imposed CHO Partially barrrcading ol
approximate approx. 10fcet height as wind breaking wall was [owd established i cast
and west direcuons of dndustry. Barricading was oot situated  m north and  south
directions. 1hus, Barricadig i wand breaking wall situated i the mdustry premises is
not suitable as per condition unpused 1w C O,

# o, L W
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h)

PI‘OPCF green belt was not found developed in the industry as per oftice memorandum
issued by SPCB vide dated 27.02.2020. Metatlic road was not found constructed inside
the premises of industry.

B DG set of capacity 500 KVA was found establish in industry premises. The height of the
stack attached at the exhaust of the DG set was not found to be as per the standard,
prescribed by the Board for the control of gaseous emissions generated from the DG set
m the industry.

1) The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 13.11.2020 issued by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO.

k) The industry is being operated without instaltation of proper air pollution control system>

whichis showing violation of the provisions contained in the Prevention and Control o

Air Pollution Act, 1981 (as amended).

26.2. Recommendations:

a) In view of the above observations found during site visit, it is recommended o revoke the
CTO granted and issuing of closure order against the said industry under Section-31A of
the Air (Prevention and Control of Pollution) Act. 1981 (as amended).

b) In view of the above observations found during site visit. it is also recommended 1o
impose environmental compensation in compliance with the instructions of Hon'ble
National Green Tribunal, New Dethi, for the violation period on the industry.

Accordingly above, the factual report has been forwarded for further necessary action please.
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1. Shri Navneet Sehara (IAS) | e -

' loim Magistraie/SOM,
- Chunar. Mirzapur
2. " Shri Shailendra Singh
“Mining Officer. &r\\*
Mirzapur | B

3. Shri Umesh Kumar Gupla, )
P . : =
Assistant fnvironment fngineer, C@?W 2
I Regional Olfice. i o(o\o'
 UPPCB. Sonbhadra ? e
4 "Circle Officer (Police), .
Chunar,
| "Mirzapur.
| Bated: 0G| 03 )2023
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